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Ads on Insta enabling child
abuse: NHRC seeks report

AGE CORRESPONDENT
NEW DELHI, SEPT. 3

The NHRC has taken cog-
nigance of reports alleging
that paid advertisements
displayed on a social
media platform owned and
operated by Meta, promot-
ed or facilitated access to
child sexual abuse materi-
al (CSAM) in India.

The human rights
watchdog has sought spe-
cific, point-wise reports
within two weeks from the
ministry of information
and broadcasting (MIB),
the ministry of electron-
ics and information tech-
nology (MeitY), and the
Delhi police commission-
er, according to the pro-
ceedings dated September
3, the officials said,

The complainant in the
case is the Namo

Foundation,

“Meit¥ shall specifically
confirm compliance with
Section 19 of the Pocso
Act, 2012, or, in case of non-
reporting, state the reaso-
ns and identify the respon-
sible oMicer/authority, The
above issue shall not be left
to a general or omnibus
response on intermediary
compliance and shall be
answered specifically, sup-
ported by contemporane-
ous records,” the proceed-
ings safd.

“The commission took
cognisance of media repo-
rts published by the BRC
World Service, alleging
that paid advertisements
displaved on Instagram,
owned and operated by
Meta Platforms Ine, pro-
moted or facilitated access
to child sexual abuse mate-
rial in India,” it said.
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MATIONAL HUMAN
RIGHTS COMMISSION

NHRC flags ads on Meta over
promoting child abuse content

PIONEER HEWS SERVIGE
W New Dethi

The NHRC has taken cogni-
sance of reports alleging
that paid advertisements
displaved on a social media
platform, owned and oper-
ated by Meta, promoted or
facilitated access to child
sexual abuse material
(C5AM) in India, officials
said on Thursday.

The mational Human
Rights Commission (NHRC)
has sought specific, point-
wise reports within two
weeks from the Ministry of
Information and
Broadcasting (MIB), the
Ministry of Electronics and
Information Technology
{Meity) and the Delhi Police
commissioner, according
o the proceedings of the
case dated September 3.

"Meity shall specificaily
confirm compliance with

Meta

section 19 of the POCSO
Act, 2012, or, in case of non-
reporting, state the reasons
and identfy the responsible
officerfauthority. The above
issue shall not be left to a
general or omnibus
response on intermediany
compliance and shall be
answered specifically, sup-
parted by contemporane-
ous records,” the proceed-
ings said. There was no
immediate response from
Meta Platforms.
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BJP alleges AAP leaders settling rape cases for bribes

PIDHEER HEWS SERVICE
B New Delhi

The BjP on Thursday accused
AAP national convenor Arvind
Kejriwal, Punjab Chicf Minister
Bhagwant Mann and his wife
of running an alleged cormup-
tion syndicate through mid-
dlemen in the state to settle
rape cases in exchange for
bribes of up to 75 crore, calling
itthe "AAP loot model”.

The allegations come in the
backdrop of the National
Human Rights Commission
(NHRC) ordering an inguiry
into a complaint that Mann's
wife Gurpreet Kaur allegedly
demanded 75 crore to quash
a rape case.

The NHRC on August 21
directed the Punjab chief sec-
retary and director general of
police to inguire into the alle-
gations and submitan Action
Taken Report (ATR) within
o weeks.

Addressing a press confer-
ence here, B]? national
spokesperson Pradeep
Bhandan played purported
audio recordings of the alleged
middlemen and cited other
evidence, claiming the invohe-

'::?JP national apnlmga Predesp Bhandari

ment of Mann, his wife, and
Kejriwal, whom he described
a5 Punjab’s "super CM".

"The audio recordings that
we are going to play before
you, and the evidence that
has come before us, point
towards the fact that Punjab
chief Minister Bhagwant
Mann is running a new loot
racket and a new commuption
racket,” Bhandari said.

"In this corruption racket,
allegations are that he and his
wife, through middlemen,
are seeking bribes ofup to 75
crore to get legitimate rape
caszes settled,” he alleged.

Bhandari alleged that mid-
dlemen have been deputed
across Punjab on the instruc-
tions of the chief minister and
hiswife to facilitate such deals.

“The chief minister and
the wife of the chief minister
have deputed middiemen
across Punjab. These mid-
dlemen, on the instructions of
the chief minister and his
wife, have innovated a new
model of corruption, which
we call the Aam Aadmi Pamy’s
‘loot model’, in which these
middlemen are taking bribes
of 5 crore to settle rape
cases,” he further alleged.

Referring to one alleged
rape case, he played record-
ings that he claimed estab-
lished the charge.

“The middleman is speak-
ing to a relative of the
accused and saying that we
have also informed 'CM
sahab’ about this and now
CM sahab has also become

involved,” he alleged. He also
questioned Kejriwal’s alleged
role in the purported racket
"poes the chief minister
and his wife run a syndicate
in which they are taking
bribes and money to with-
draw rape cases?" he said.
"Has the chief minister's
office become a syndicate of
corruption?” Bhandari asked.
“Has the Aam Aadmi Party’s
loot model' now become a
model in Punjab where
money is being taken for rape
cases, just like the cormuption
and loot model of the "Sheesh
Mahal’ in Delhi?” he asked.
Refeming to the NHRC order-
ing probe, Bhandari said, "On
August 21, 2026, the National
Human Rights Commission,
taking cognisance of this
matter, has already written a
letter to the Chief Secretary of
the Punjab Government and
the Punjab DGR
"It has asked to investigate
whether the chief minister's
office and the chief minister
himself are running a cormup-
tien racket in Punjab in which
bribes of 5 crore are being
offered to withdraw cases of
rape victims," Bhandarni said.
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NHRC seeks govt
reporton Meta

‘child abuse’ ads
NEW DELHL: The NHRC has

taken cogmisance of reports
alleging that paid advertise-
ments displayed on a social
media platform., owned by
Meta, promoted or facilitated
access to child sexual abuse
material in India, officials
said. It has sought point-wise
reports within two weeks
from the Centre and the Delhi
Police Commissioner, INSIDE
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NATIONAL HUMAN
RIGHTS COMMISSION

‘PROMOTING’ ACCESS TO CHILD SEXUAL ABUSE MATERIAL

NHRC takes cognisance of paid ads on Meta platform

MPOST BUREAU
New Delhi, Septesmber 3

The NHRC has taken cog-
nisance of reports alleging
that paid advertisements
displayed on a social media
platform, owned and oper-
ated by Meta, promoted or
facilitated access to child
sextial abuse material
(CSAM) in India, othcials
said on Thursday.

The National Human
Righits Commission (NHRC)
has sought specific, point-
wise reports within two
weeks from the Ministry
of Information and Broad-
casting (MIB), the Ministry
of Electronics and Infor-
mation Technology (MeitY)
and the Delhi Police com-
missioner, according to the
proceedings of the case
dared September 3.

“MeirY shall specifically
confirm compliance with
Section 19 of the POCSO
Act, 2012, or, in case of non-
reporting, state the reasons
and identify the responsi-
ble officer/authority. The
above issue shall not be
left to a general or omni-
bus response on Interme-
diary compliance and shall
be answered specifically,
supported by contempo-
raneous recards,” the pro-

ceedings said.

There was no immedi-
ate response from Meta
Platforms.

“The  Commission
took cognisance of media
reports published by the
BBC World Service, alleging
that paid advertisements
displayed on Instagram,
owned and operated by
Meta Platforms Inc., pro-
moted or facilltated access
to child sexual abuse mate-
rial in India,” the proceed-
ings said.

The reported advertise-
ments allegedly employed
expressions such as “rape
video” and “child video”
and redirected users to
channels on a messenger
service where such mate-
rial (CSAM/CSEA) was alleg-
edly being offered for sale,
they said.

CSEA refers to child sex-
ual exploitation and abuse.

It was also reported
that the advertisements
had =passed through
Meta’s review mechanism
and remained accessible”
despite being reported
through its grievance mech-
anism, until specifically
brought to Meta’s notice
by the BRC

“The allegations, if
established, raise grave con-

CLOSER LOOK

» There was no immediate response from Meta Platiorms

» Thereporied advertisements atlegedly employed expres-
sions such as ‘rape video' and ‘child videa’ and redirectad
users to channels on @ messenger service where such mats-
rial (CSAM/CSEA) was allegedly being offered for sale

cerns of online child sex-
ual exploltation, circulation
and monetisation of CSAM/
CSEAM, possible organised
criminal activity, and fail-
ures in intermediary due
diligence, advertisement
review, content modera-
tion and child-safety mech-
anisms,” the proceedings
said.

The complainant in the
case is Namo Foundation.

The matter warrants
examination under the
POCSO Act, 2012, the Infor-
mation Technology Act,
2000, and the applicable
intermediary framework,
including preservation
and forensic scrutiny of
electronic evidence; iden-
tification of advertisers,
publishers, beneficiaries
and other persons involved;
tracing of financial trails;
identification, rescue and
rehabilitation of child vic-
tims; and determination of

responsibility of the con-
cerned intermediaries and
their officers, the proceed-
ings said.

The Commission
abserved that Section 19
of the Protection of Chil-
dren from Sexual Offences
(PDCSO) Act, 2012, man-
dates reporting of known
or apprehended offences to
the special juvenile police
unit or local police.

In marters involving sus-
pected child sexual exploi-
tation or circulation or
commercial exploitation
of such material, this stat-
utory obligation cannot
be substituted by internal
correspondence, griev-
ance redressal or regula-
foTy engagement, Section
20 further prescribes spe-
clfic reporting obligations,
and the Act provides conse-
quences for non-reporting,
the proceedings said.

“The Commission also

takes note of the Supreme
Court’s judgment in the Just
Rights for Children Alliance
& Anr vs S Harish & Ors
case, emphasising prompt
reporting, preservation
of electronic evidence,
coordinated investigation,
identification and rescue
of child victims, and statu-
tory compliance,

The top court clarified
that Section 79 of the Infor-
mation Technology Act,
2000, does not, by itself,
absolve non-compliance
with obligations under
the POCSO Act and rules,
the Commission said in its
proceedings.

Accordingly, it “requires
examination whether Meta
and other concerned per-

ns discharged the appli-
cable reporting obligations
and took timely steps™ for
the preservation of evi-
dence, reporting to law-
enforcement authorities,
and identification, rescue,
protection and rehabilita-
tion of child victims, it said.

In view of the foregoing,
the secretary in the Ministry
of Electronics and Informa-
tion Technology is directed
to cause the matter to be
examined and furnish a spe-
cific and point-wise action
taken report, the NHRC

said.

Inits direction to the 1&B
secretary, the rights panel
asked “whether, where
Meta itself generates, modi-
fles, curates, recommends,
publishes or amplifies con-
tent through its Al/algorith-
mic systems, it falls within
the regulatory purview of
the ministry as a publisher/
publisher of online curated
content under the IT Rules,
2021", and if so, the regula-
tory status and obligations
applicable 1o Meta and the
role ar action required to be
undertaken by the ministry
under the existing regula-
tory framework.

To the Delhi Police,
the NHRC said the report
submitted by it pursu-
ant to an earlier notice of
the Commission is taken
on record.

“The Commissioner of
Police, Delhi, is granted a
further period of two weeks
to furnish the additional
information/details sought
and submit an updated
actlon taken report, specifi-
cally indicating the action
taken in the matter and
the information sought/
received from Telegram, if
any, along with consequen-
tlal action taken thereon,”
the proceedings said.
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NHRC questions Meta's Al
role in ‘child abuse ads’

ANSHITA MEHRA

THIEUNENEWS SERVICE

NEW DELHI, SEPTEMBER 3

The National Human Rights
Commission questioned Meta
regarding its role as an inter-
mediary in a case involving
paid advertisements on Insta-
gram that allegedly facilitated
access to child sexual abuse
material. The Commission
asked whether the social
media giant’s expanding arti-
ficial intelligence and algo-
rithmic functions push it
beyond the status of a passive
intermediary.

In an order issued on Sep-
tember 2, the Commission
requested speeific, point-wise
action taken reports from the
Ministry of Electronics and
Information Technology, the
Ministry of Information and
Broadeasting, and the Delhi
Police within two weeks.

The case originates from
media reports cited in the
order, which alleged that paid
Instagram  advertisements
containing terms like “rape
video" and “child video” direct-
ed users to Telegram channels
where such material was sold.
The reports stated that these
advertisements bypassed
Meta’s review mechanism
and stayed online despite user
complaints until journalists
alerted the company

The Commission stated
that these allegations, if
proven, raise serious con-
cems regarding child sexual
exploitation, the circulation
and monetisation of child
abuse material, and potential
organised criminal networks.
It ordered authorities to

L.

examine the matter under
the Protection of Children
from Sexual Offences Act,
the Information Technology
Act, and the relevant inter-
mediary framework.

The Commission specifical-
1y asked the Ministry of Elec-
tronics and Information Tech-
nology whether authorities
reported the alleged offences
to the Special Juvenile Police
Unitor local police under Sec-
tion 19 of the Protection of
Children  from Sesual
Offences Act, which man-
dates reporting. If officials
tailed to report the matter, the
ministry must identify the
responsible officer or authori-
tyand outline the disciplinary
action taken against them.

The Commission also refer-
enced a Supreme Court ruling
in Just Rights for Children
Alliance and Another versus S
Harish and Others. That judg-
ment emphasised prompt
reporting, the preservation of
electronic evidence, coordi-
nated mvestigations, and the
rescue and protection of child
victims. It noted that Section
79 ofthe Information Technol-
ogy Act does niot automatical-
ly exempt an entity from its
legal duties under the Protec-
tion of Children from Sexual
Offences Act.

Furthermore, the Commis-

sion reviewed a supplemen-
tary complaint featuring
sereenshots of artificial intel-
ligence tools provided by
Meta. The complainant
argued that these tools help
users generate content ideas,
design formats, write cap-
tions, build calls to action,
plan posting schedules; boost
audience engagement, and
secure monetisation.

This evidence led the Com-
mission fo  investigate
whether a platform that uses
its own systems to generate,
modify, curate, recommend,
amplify, or monetise content
can still qualify simply as an
intermediary. The Commis-
sion clarified that Meta's
legal classification depends
onits actual operational func-
tions, degree of involvernent,
and level of control, rather
than its official title.

The Ministry of Information
and Broadcasting must evalu-
ate whether these active func-
tions subject Meta to the reg-
ulatory rules governing
publishers or online curated
content publishers under
Rules 2(1)g), 2(1Ms), and
2(u) of the Information
Technology Rules of 2021,

The Delhi Police received a
two-week deadline to submit
a comprehensive report
detailing its mwvestigative
steps and any information
exchanged with Telegram.

The Commission instructed
all respondents to provide
detailed answers backed by
contemporaneous  records,
avoiding vague statements
regarding standard interme-
diary compliance.

- . Fri, @4 September 2026 Gy
MIhI Erlbnne |I'—1ttp5: //epaper.tribuneindia.com/c/88900632 %}



MATIONAL HUMAN
RIGHTS COMMISSION

MetaunderNHRC
lensoveralleged
sexual abuse ads

NEW DELHI, SEPTEMBER 3
The NHRC has taken cogni-
sance of reports alleging that
paid advertisements displayed
o a sorial medis platform,
owned and operated by Meta,
promoted or facilitated access
to child sexual abuse material
(CSAND in India, officials said
on Thursday.

The National Human Rights
Commission (NHRC) has
sought specific, pointwise
reports within twoweelks from
the Mimnistry of Information
and Broadeasting (MIB), the
Ministry of Electronics and
Information Technology
(MeitY) and the Delhi Police
commissioner, according to
the proceedings of the case
dated September3."The Com-
mission took cognisance of
media reports published by
the BBC World Service, alleg-
inig that paid advertisements
displayed on Instagram,
owned and operated by Meta
Plattorms Inc., promoted or
tactlitated access tochild sexu-
al abuse materialin India" the
proceedings said. —PT1
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‘Paid ads’ on Meta promoting access to
child sexual abuse material under lens

PARVEZ SULTAN & New Delhi

THE National Human Rights
Commission (NHRC) has taken
cognizance of reports alleging
that paid advertisements pro-
maoting or facilitating aceess (o
child sexual abuse material
(CSAM) ran on Meta Platforms-
operated social media plat-
forms, The commission has
sonight specific, point-wise re-
ports within two weeks from
the Ministry of Information
and Broadeasting, the Ministry
of Electronics and Information
Technology (MeitY) and the
Delhi Palice commizsioner

The proceedings document
of the case dated September 3
said, “MeitY shall specifically
confirm compliance with Sec-
tion 190f the POCS0 Act, 2012,
or, in case of non-reporting,
state the reasons and identify
the responsible officer/anthor-
ity The above issue shall not be
left to a general or omnibus re-
spon=e on intermediary com-
pliance and shall be answered
specifically, supported by con-
temporancous records.”

The proceedings noted that
the NHRC took copgnisance of
media reports published by the
BBC World Service, which al-
leged that paid advertissments

‘Reporting of such offences to juvenile police unit must’

The commission observed that Section 19 of the POCS0 Act, 2012,
mandates reporting of known offences to the special juvenile palice
unit or local police. In matters involving suspected CSE or circulation or
commerclal exploitation of such material, this statutory obligation
cannot be substituted by internal correspondence, grievance redress.

s Bl
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displaved on Meta Platforms-
owned Instagram promoted or
facilitated access to child sexm-
al abuse material in India, How-
ever, there was no immediate
response from Meta Platforims.
The complainant in the case be-
fore the NHRC is Namo
Foundation.

The reported advertisements
allegedly employed expressions
sich as “rape video™ and “child
video"” and redirected users to
channels on a messenger serv-
ice where CSAN and CSEA ma-
terial was allegedly on sale, the

officials said. “CSEA” refers to
child sexual exploitation and
abuse,

It was also reported that the
advertisements had “passed
through Meta's review mecha-
nism and remained aceessible”
despite being reported through
its grievance mechanism, until
specifically brought to Meta's
notice, “The allegations, if es-
tablished, raise grave concerns
of online child sexual exploita-
tiom, circulation and monetisa-
tion of CSAM/CSEAM, possi-
ble organised criminal activity,
and failures in intermediary
due diligence, advertisement
review, content moderation and
child-safety mechanisms,” the
proceedings said.

The commission observed
that Section 19 of the Protec-
tion of Children from Sexual
Offences (POCS0) Act, 2012,
mandates reporting of known
or apprehended offences to
the special juvenile police unit
or local police.
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NHRC TAKES COGNISANCE OF
PANIPAT HOSPITAL RAPE-DEATH

The National Human Righis
Commission (NHRC), India
took suo motu cognisance of

a media report about the death
of a 57-year-old woman, who
was subjected to rape during a
diagnostic test at Civil Hospital
of Panipatl in Haryvana on August
16, 2026, The commission
observed that the contents of the
news, if true, raise serious issucs
of violation of human rights.
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NATIONAL HUMAN
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Child sex abuse material on Meta;
NHRC notices to I'T, I&B ministries

Ambika.Pandit
@timesofindia.com

New Delhi: National Hu-
man Rights Commission has
issued notices to the mini-
stries of electronics and in-
formation technology (Mei-
tY)and information and bro-
adcasting (I&B) as part of
the ongoing scrutiny of cir-
culation of child sexual abu-
sematerial on Instagram.

NHRC member Priyank
Kanoongo, whose bench is-
sued the notices on Sept 2,
highlighted that the inquiry
was no longer confined to
who uploaded objectionable
content on a platform. “It al-
50 examines the extent to
which the platform’s own
editorial and publishing sy-
stems participate in the ge-
neration, selection, circula-
tion, amplification or mone-
tisation of content,” hesaid.

The bench has asked
whether a digital platform’s
legal position can continue
to be treated merely as that
of a passive intermediary
when its systems actively ge-
nerate, modify, curate, re-
commend, publish, amplify
or monetise content.

The commission has spe-

iStock

The panel has sought action
taken reports within two weeks

cifically asked the I&B mini-
stry whether Meta falls wit-
hin itsregulatory purview as
a publisher or publisher of
online curated content under
IT Rules, 2021 wherever the
company’s systems generate,
modify, curate, recommend,
publish or amplify content.

Meta owns Facebook, In-
stagram and WhatsApp.

Details have also been so-
ught regarding the regulato-
ry status and obligations of
Metaandtheactionrequired
to be taken by the ministry
under the existing regulato-
ry framework.

The notices to the minis-
triesfollow onesissued to Del-
hi Police in July after NHRC
took cognisance of allega-
tions concerning paid ads on

Instagram that facilitated ac-
cess to child sexual abuse ma-
terial. The commission has
now sought action taken re-
ports within two weeks from
MeitY and the I&B ministry.

The matter arose after
media reports by BBC World
Service alleged that paid ad-
vertisements using terms
such as “rape video” and
“child video” were being dis-
played on Instagram to redi-
rect users to Telegram chan-
nels wheresuchmaterial was
allegedly offered for sale.

The bench has also so-
ught a response from MeitY
regarding compliance with
the provision on mandatory
reporting of offences under
Pocso Act 2012 and on whet-
her the matter was reported
to the special juvenile police
unit or the local police. If
not, MeitY has been asked to
identify the officer or autho-
rityresponsible and indicate
theactiontakenforthelapse.

Material placed before
NHRC includes screenshots
of Meta’s systems which, ac-
cording to the complainant,
provide suggestions relating
to content ideas, audience en-
gagement strategies and mo-
netisation methods.
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Our Bureau

Bengaluru: The National Human
¥ _ Rights Commission (NHRC) on
15, % Wednesday sought specific, po-
& ¥~ int-wise action-taken reports
t ‘ from the ministries of electronics
¢ and IT (MeitY), information and
broadcasting (MIB) and the Del-
hi Police over allegations that
paid advertisements on Insta-
gram promoted or facilitated ac-
- cess to child sexual abuse materi-
al(CSAM) inIndia.
The commission took cognizan-
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ce of the issue under Section 12 of
the Protection of Human Rights
Act, 1993, after considering media
reports published by the BBC. Ac-
cording tothe NHRC netice, acopy
of which ET has seen, the adverti-
sements allegedly used phrases
suchas “rape video” and “child vi-
deo” and redirected users to Tele-
gram channels where such mate-
rial was allegedly offered for sale,

The notice said the advertise-
mentshadallegedly passed Meta's
review mechanism and remained
accessible despite being reported
through the platform’'s grievance

Seeks point-wise action-taken reports from MeitY, MIB & Delhi Police

redressal system, until the matter
was specifically brought to Meta's
notice by the BBC.

The NHRC said the allegations,
if established, raised serious con-
cerns relating to online child sex-
ual exploitation, circulation and
monetisation of CSAM, possible
organised criminal activity, and
failures in intermediary due dili-
gence, advertisement review, con-
tent moderation and child-safety
systems.

FOR FULL REPORT, GO TO
www.economictimes.com
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BJP steps up heat on AAP govt over ‘corruption’

EXPRESS NEWS SERVICE @New Dethi

THE Bharativa Janata Party
{BJP) on Thursday alleged that
Punjab Chief Minister Bhag-
want Mann, AAP leader Arvind
Kejriwal and the CM's wife are
involved in a corruption racket
in which middlemen allegedly
demand bribes of up to ¥5 crore
to withdraw rape cases.

BJP national spokesperson
Pradeep Bhandari questioned
the arrest and subsequent re-
lease of Gurwinder Chahal, ac-
cused in FIR No. 77 registered
at Civil Lines Police Station,
Amritsar. Chahal was arrested
on May 13, 2026, and released
on July 10.

-

Bhandari demanded a cen-
tral agency probe, clarification
from the Punjab government
and accountability. Referring to
alleged audio recordings, he
claimed middlemen had spo-
ken to relatives of the accused.
Bhandari said one recording
had a middleman telling a rela-
tive, “Now don’t take a U-turn.”

He alleged a second recording
discussed the amount involved
and claimed the ¥5-crore de-
mand was a “prima facie alle-
gation”, A third recording pur-
portedly discussed distribution
of the money among several
people, he said.

Bhandari questioned wheth-
er any alleged “deal and set-
ting” influenced the investiga-
tion and subsequent legal
proceedings. He also referred
to the National Human Rights
Commission (NHRC), which,
he said, took cognisance of the
matter on August 21, 2026, and
wrote to Punjab’s Chief Secre-
tary and DGP. According to
him, the NHRC sought an in-

vestigation into allegations of
the Chief Minister's Office and
the CM’s involvemnent in a rack-
et concerning withdrawal of
rape cases. He also raised ques-
tions over an alleged meeting
between the Chief Minister's
wife and a middleman at Sandy
Bar and Kitchen of Raps.
Bhandari demanded the mat-
ter be handed over to a central
agency. He alleged the “AAP
Loot Model” had reached a
stage where even rape cases
were being used for corruption,
comparing it with the “Sheesh
Mahal” controversy in Delhi.
Till the time of filing, there was
no reaction from the AAP or per-
sons named in the allegations.
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RIGHTS COMMISSION

NHRC notices to
Meity, I&B on
Meta child porn

n THRC has issued notices

to ministries of elec-
tronics and information
technology (MeitY) and in-
formation & broadcasting
(I&B)aspartof thescrutiny
of circulation of child sex-
ual abuse material on Meta-
owned Instagram, reports
Ambika Pandit.

NHRC member Privank
Kanoongo, whose bench is-

»India flags incorrect
Anthropic boundary, P 17

sued the notices, said the in-
quiry is no longer confined
to who uploaded objection-
able content. “It also exam-
ines the extent to which the
platform’s own editorial
and publishing systems
participate in the genera-
tion, selection, circulation,
monetisation of content,”
hesaid.P26
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NHRC LAUNCHES ONLINE
HUMAN RIGHTS QUIZ 2026

In the run up to its 33
Foundation Day, the National
Human Rights Commission
{NHRC) India, in collaboration
with MyGow, launched ‘Human
Rights Quiz 2026: Celebrating
Life, Liberty, Equality and
Dignity’, The online quiz will be
available till October 10, 2026,
on MyGov platform. It is open
to all Indian citizens aged 14
and above. Participants will be
required to answer a maximum of
15 questions within 300 seconds,
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‘States that lifted prohibition say it
IS only way to check spurious liquor’

NHRC Chief
Remarks To
Query On
Hooch Tragedy

Times News NETWORK

Gandhinagar: Commen-
ting on the Bhavnagar hooch
tragedy which claimed 13 li-
ves, National Human Rights
Commission chairperson
Justice V Ramasubramani-
an said in Gandhinagar on
Thursday that states that ha-
ve lifted prohibition argued
that it is the only way of pre-
venting the flow of spurious
liguor.

He also questioned how a
hooch tragedy could happen
inadry state.

“We have taken up the in-
cident (Bhavnagar hooch
tragedy) but as it happened
recently, haveasked for an ac-
tion taken report. This is a
dry state. How can it hap-
pen?” he noted while talking
toreporters.

Last month, 13 persons di-
ed and 60 fell ill after drin-
king spurious liquor in
Bhavnagar. Forensic tests
showed that the spurious li-
quor contained 38.59% met-
hanolandjust0.94% ethanol.

Thirty-nine persons in-
cluding a serving police
constable have been arrested
inthecasesofar.

The NHRC chairperson
added that in the meeting
with state govt functionari-
es, officers said Gujarat is a
dry state, but it is surroun-
ded by wet states.

“Itisahuman problem.In

fact, some states which have
lifted prohibition, when a
challenge is made in the co-
urt, states argue that lifting
prohibition is the only way
of preventing spurious liqu-
or,” hecommented.

The NHRC heard 129 ca-
ses, including allegations of
bonded labour, custodial de-
aths, police excesses and in-
dustrial negligence, during
its two-day full commission
“Camp Sittingand Open Hea-
ring’ heldin Gandhinagaron
Wednesday and Thursday.

“A lot of cases heard over
the past two days relate to po-

lice action or inaction. In se-
veral of these cases, the
NHRC has ordered compen-
sation to be provided to vic-
tims. In cases that could not
be disposed of, the police re-
ports contained a completely
different version of the inci-
dent. Also, those reports we-
re filed recently and we wan-
ted to given the complainant
an opportunity to produce
proof to show that the ver-
sion of the police is wrong,”
the NHRC chairperson said.

Referring to the Payal Go-
ti case, often referred to the
Amreliletter scandal, where
the NHRC ordered a compen-
sation of Rs 7.5 lakh to be gi-
ven to the victim, Justice Ra-
masubramanan said, “We
have ordered for compensa-
tion in the case despite the
fact that the victim has app-
roached the high court and
the petition is still pending.”

The case involves the ille-
gal arrest, alleged custodial
torture and public humilia-
tion of Goti, a computer ope-
rator.

Goti, a computer opera-
tor, was arrested after her
employer and others circula-

ted a forged letter making se-
rious corruption allegations
against BJP MLA and mini-
ster Kaushik Vekariya in
Dec 2024.

The commission also con-
sidered cases involving civic
negligence leading to fatali-
ties, custodial deaths and al-
leged police excesses, besi-
des cases concerning child-
ren.

Industrial accidents re-
sulting in deaths also came
under the NHRC’s scrutiny.
In Bharuch, five workers we-
re killed in a fire and explo-
sion at a chemical factory, af-
ter which compensation was
provided to their families. In
another incident at a chemi-
cal plant in Dahej, four wor-
kers died after allegedly in-
haling toxic gases, with their
families receiving compen-
sation totalling over Rs 2 cro-
re.

On Thursday, Justice Ra-
masubramanian heard 27 ca-
ses relating to alleged bon-
ded labour. The Gujarat labo-
ur secretary and district ma-
gistrates of the concerned
districts were present and
made submissions.
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NHRC seeks reports from Centre
over Meta paid ads linked to CSAM

Commission seeks specific, point-mse reports within two weeks

#NEW DELHI
The NHRC has taken cognisance of
reports alleging that paid advertise-
ments displayed on a social media
platform, owned and operated by
Meta, promoted or facilitated access
to child sexual abuse material (CSAM)
in India, officials said on Thursday.
The National Human Rights
Commission (NHRC) has sought spe-
cific, point-wise reports within two
weeks from
Information and Broadcasting (MIB),
the Ministry of Electronics and
Information Technology (MeitY) and

the Ministry of

the Delhi Police commissioner,
according to the proceedings of the
case dated September 3. “MeitY shall
specifically confirm compliance with
Section 19 of the POCSO Act, 2012,
or, in case of non-reporting, state the

reasons and identify the responsible
officer/authority. The above issue
shall not be left to a general or omni-
bus response on intermediary compli-
ance and shall be answered specifi-
cally,” the proceedings said.

There was no immediate response
from Meta Platforms. “The Commi-
ssion took cognisance of media reports
published by the BEC World Service,
alleging that paid advertisements dis-
played on Instagram, owned and oper-
ated by Meta Platforms Inc., promoted
or facilitated access to child sexual
abuse material in India,” itsaid. PTI
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BJP alleges AAP leaders settling rape cases for bribes

PIONEER NEWS SERVICE
1 New Deinl

The BIP on Thursday accused
AAP national convenor Arvind
Kejrivwal, Punjab Chief Minister

want Mann and his wife
of running an-alleged corrup-
tion syndicate through mid-
dlemen in the state to settle
rape cases in exchange for
bribes of up to~ Scrore, calling
it the "AAP loot modal”.

The allegations come in the
backdrop of the National
Human Rights Commission
(NHRC) ordering an_inquiry
into a complaint that Mann's
wife Gurpreet Kaur allegedly
demanded " 5 crore to quash
arape case.

The NHRC on August 21
directed the Punjab chief sec-
ratary and director genaral of
police to inquire into the alle-
gations and submit an Action
Taken Report (ATR) within
twio woeks.

Addressing a press confer-
ence here, BIP national
spokesperson Pradeep
Bhandari played purported
audio recordings of the alleged
middlemen and cited other
avidence, claiming the invohe-

P nional spokesperson Pradecp Bhandan

ment of Mann, his wife, and
Kejrival, whom he described
a&s Punjab’s " Ch.

"The audio recordings that
wia are going to play before
you, angd Ul;.g wr:i]egce that
has come before us, point
towards the fact that Punjab
Chief Minister Bhagwant
Mann is running a naw loot
racket and a new cormuption
racket,” Bhandari said.

"In this corruption racket,
allegations are that he and his
wife, through middlemen,
are seeking bribes ofup to” s
crore to get legitimate rape
cases settled,” he alleged.

Bhandari alleged that mid-
dlemen have been deputed
across Punjab on the instruc-
tions of the chiaf minister and
hiswife tofacilitate such deals.

“The chief minister and
the wifa of the chief minister
have deputed middiemen
across Punjab. These mid-
diemen, on the instructions of
the chief minister and his
wife, have innovated a new
model of corruption, which
we call the Asm Aadmi Party's
‘oot model’, in which these
miiddlemen are taking bribes
of "5 crore to settle rape
cases,” he further alleged.

Referring to one alleged
rape case, he played record-
ings that ha claimed estab-
lishad the charge.

“The middleman is speak-
ing to a relative of the
accused and saying that we
have also informed 'CM
sahab’ about this and now
CM sahab has also become

involved,” he alleged. He also
questioned Kajriwal's alleged
rola in the purported racket.

"Does the chief minister
and his wife run a syndicate
in which they are taking
bribes and money to with-
draw rape cases?” he said.

"Has the chief minister’s
office become a syndicate of
comuption?” Bhandari asked.
“Has the Aam Aadmi Party’s
“loot model’ now become a
maodel in Punjab where
money is being taken for rapa
cases, just like the corruption
and oot model of the "Shaesh
Mahal’ in Delhi?” he asked.

Referring to the NHRC order-
ing proba, BEhandari said, "0On

21, 2026, the National
Human Rights Commission,
taking cognisance of this
matter, has already written a
letter to the Chief Secratary of
the Punjab Government and
the Punjab DGP.”

"It has asked to investigate
whether the chief minister's
office and the chief minister
hirmself are running a cormup-
tion racket in Punjab in which
bribes of °5 crore are baing
offerad to withdraw cases of
rape victims,” Bhandari said.
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BJP alleges AAP leaders settling rape cases for bribes

PIONEER NEWS SERVICE
1 New Deinl

The BIP on Thursday accused
AAP national convenor Arvind
Kejrivwal, Punjab Chief Minister

want Mann and his wife
of running an-alleged corrup-
tion syndicate through mid-
dlemen in the state to settle
rape cases in exchange for
bribes of up to~ Scrore, calling
it the "AAP loot modal”.

The allegations come in the
backdrop of the National
Human Rights Commission
(NHRC) ordering an_inquiry
into a complaint that Mann's
wife Gurpreet Kaur allegedly
demanded " 5 crore to quash
arape case.

The NHRC on August 21
directed the Punjab chief sec-
ratary and director genaral of
police to inquire into the alle-
gations and submit an Action
Taken Report (ATR) within
twio woeks.

Addressing a press confer-
ence here, BIP national
spokesperson Pradeep
Bhandari played purported
audio recordings of the alleged
middlemen and cited other
avidence, claiming the invohe-

P nional spokesperson Pradecp Bhandan

ment of Mann, his wife, and
Kejrival, whom he described
a&s Punjab’s " Ch.

"The audio recordings that
wia are going to play before
you, angd Ul;.g wr:i]egce that
has come before us, point
towards the fact that Punjab
Chief Minister Bhagwant
Mann is running a naw loot
racket and a new cormuption
racket,” Bhandari said.

"In this corruption racket,
allegations are that he and his
wife, through middlemen,
are seeking bribes ofup to” s
crore to get legitimate rape
cases settled,” he alleged.

Bhandari alleged that mid-
dlemen have been deputed
across Punjab on the instruc-
tions of the chiaf minister and
hiswife tofacilitate such deals.

“The chief minister and
the wifa of the chief minister
have deputed middiemen
across Punjab. These mid-
diemen, on the instructions of
the chief minister and his
wife, have innovated a new
model of corruption, which
we call the Asm Aadmi Party's
‘oot model’, in which these
miiddlemen are taking bribes
of "5 crore to settle rape
cases,” he further alleged.

Referring to one alleged
rape case, he played record-
ings that ha claimed estab-
lishad the charge.

“The middleman is speak-
ing to a relative of the
accused and saying that we
have also informed 'CM
sahab’ about this and now
CM sahab has also become

involved,” he alleged. He also
questioned Kajriwal's alleged
rola in the purported racket.

"Does the chief minister
and his wife run a syndicate
in which they are taking
bribes and money to with-
draw rape cases?” he said.

"Has the chief minister’s
office become a syndicate of
comuption?” Bhandari asked.
“Has the Aam Aadmi Party’s
“loot model’ now become a
maodel in Punjab where
money is being taken for rapa
cases, just like the corruption
and oot model of the "Shaesh
Mahal’ in Delhi?” he asked.

Referring to the NHRC order-
ing proba, BEhandari said, "0On

21, 2026, the National
Human Rights Commission,
taking cognisance of this
matter, has already written a
letter to the Chief Secratary of
the Punjab Government and
the Punjab DGP.”

"It has asked to investigate
whether the chief minister's
office and the chief minister
hirmself are running a cormup-
tion racket in Punjab in which
bribes of °5 crore are baing
offerad to withdraw cases of
rape victims,” Bhandari said.
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NHRC notices to Metit,
I&B ministry as part of
scrutiny of CSAM on Meta

Ambika.Pandit
@timesofindia.com

New Delhi: NHRC has issued
notices to ministries of elec-
tronics and information tech-
nology (MeitY) and informa-
tion and broadcasting as part
of scrutiny of circulation of
child sexual abuse material
(CSAM) on Instagram.

NHRC member Priyank
Kanocongo, whose bench issu-
ed the notices dated Sept 2,
highlighted that the inquiry is
no longer confined to who
uploaded objectionable con-
tent on a platform. “It also ex-
amines the extent to which the
platform’s own editorial and
publishing systems participa-
te in the generation, selection,
circulation, amplification or
monetisation of content,” he
said.

The bench has asked whet-
her a digital platform’s legal
position can continue to be tre-
ated merely as that of a passive
intermediary when its sy-
stems actively generate, modi-
fy, curate, recommend, pub-
lish, amplify or monetise con-
tent. The commission has spe-
cifically asked I&B ministry
whether Meta, the giant tech-
nology company which owns

CURBING CHILD ABUSE CONTENT

Facebook, Instagram and
WhatsApp, falls within its re-
gulatory purview as a publis-
her or publisher of online cu-
rated content under IT Rules,
2021, wherever the company’s
systems generate, modify, cu-
rate, recommend, publish or
amplify content. Details have
also been soughtregarding the
regulatory status and obliga-
tions of Metaand the actionre-
quired to be taken by ministry
under the existing regulatory
framework.

The notice to MeitY and
I&B ministry follow the noti-
ces Kanoongo-led NHRC
bench issued to Delhi Police in
July after it took cognisance of
allegations concerning paid
advertisements on Instagram
that facilitated access to
CSAM. Commission has now
sought action taken reports
within two weeks from MeitY
and I&B ministry.
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‘PROMOTING’ ACCESS TO CHILD SEXUAL ABUSE MATERIAL

NHRC takes cognisance of paid ads on Meta platform

MPOST BUREAL ceedings said. takes note of the Supreme  said.
New Delhi, September 3 There was no immedi- c LG SE R Ln 0 K Court’s judgment in the Just In its direction to the I&B
ate response from Meta Rights for Children Alliance secretary, the rights panel

The NHRC has taken cog-
nisance of reports alleging
that paid advertisements
displayed on a social media
platform, owned and oper-
ated by Meta, promoted or
facilitated access to child
sexual abuse material
(CSAM) in India, officials
said on Thursday.

The National Human
Rights Commission (NHRC)
has sought specific, point-
wise reports within two
weeks from the Ministry
of Information and Broad-
casting (MIB), the Ministry
of Electronics and Infor-
mation Technology (MeitY)
and the Delhi Police com-
missioner, according to the
proceedings of the case
dated September 3.

“MeitY shall specifically
confirm compliance with
Section 19 of the POCS0O
Act, 2012, or, in case of non-
reporting, state the reasons
and identify the responsi-
ble officer/authority. The
above issue shall not be
left to a general or omni-
bus response on interme-
diary compliance and shall
be answered specifically,
supported by contempo-
raneous records,” the pro-

Platforms.

“The Commission
took cognisance of media
reports published by the
BBC World Service, alleging
that paid advertisements
displayed on Instagram,
owned and operated by
Meta Platforms Inc., pro-
moted or facilitated access
to child sexual abuse mate-
rial in India,” the proceed-
ings said.

The reported advertise-
menis allegedly employed
expressions such as “rape
video™ and “child video”
and redirected users to
channels on a messenger
service where such mate-
rial (CSAM/CSEA) was alleg-
edly being offered for sale,
they said.

CSEA refers to child sex-
ual exploitation and abuse.

It was also reported
that the advertisements
had *“passed through
Meta’s review mechanism
and remained accessible”
despite being reported
through its grievance mech-
anism, until specifically
brought to Meta’s notice
by the BBC.

“The allegations, if
established, raise grave con-

» There was no immediate response from Meta Platforms

» The reported advertisements allegedly employed expres-
sions such as ‘rape video® and "child video’ and redirected
users to channels on a messenger service where such mate-
rial [CSAM/CSEA] was allegedly being offered for sale

cerns of online child sex-
ual exploitation, circulation
and monetisation of CSAM/
CSEAM, possible organised
criminal activity, and fail-
ures in intermediary due
diligence, advertisement
review, content modera-
tion and child-safety mech-
anisms,” the proceedings
said.

The complainant in the
case is Namo Foundation.

The matter warrants
examination under the
POCS0 Act, 2012, the Infor-
mation Technology Act,
2000, and the applicable
intermediary framework,
including preservation
and forensic scrutiny of
electronic evidence; iden-
tification of advertisers,
publishers, beneficiaries
and other persons involved:
tracing of iinancial trails;
identification, rescue and
rehabilitation of child vic-
tims; and determination of

responsibility of the con-
cerned intermediaries and
their officers, the proceed-
ings said.

The Commission
observed that Section 19
of the Protection of Chil-
dren from Sexual Offences
(POCS0) Act, 2012, man-
dates reporting of known
or apprehended offences to
the special juvenile police
unit or local police.

In matters involving sus-
pected child sexual exploi-
tation or circulation or
commercial exploitation
of such material, this stat-
utory obligation cannot
be substituted by internal
correspondence, griev-
ance redressal or regula-
tory engagement. Section
20 further prescribes spe-
cific reporting obligations,
and the Act provides conse-
quences for non-reporting,
the proceedings said.

“The Commission also

& Anr vs S Harish & Ors
case, emphasising prompt
reporting, preservation
of electronic evidence,
coordinated investigation,
identification and rescue
of child victims, and statu-
tory compliance.

The top court clarified
that Section 79 of the Infor-
mation Technology Act,
2000, does not, by itself,
absolve non-compliance
with obligations under
the POCS0 Act and rules,
the Commission said in its
proceedings.

Accordingly, it “requires
examination whether Meta
and other concerned per-
sons discharged the appli-
cable reporting obligations
and took timely steps™ for
the preservation of evi-
dence, reporting to law-
enforcement authorities,
and identification, rescue,
protection and rehabilita-
tion of child victims, it said.

In view of the foregoing,
the secretary in the Ministry
of Electronics and Informa-
tion Technology is directed
to cause the matter to be
examined and furnish a spe-
cific and point-wise action
taken report, the NHRC

asked “whether, where
Meta itself generates, modi-
fies, curates, recommends,
publishes or amplifies con-
tent through its Al/algorith-
mic systems, it falls within
the regulatory purview of
the ministry as a publisher/
publisher of online curated
content under the IT Rules,
2021”7, and if so, the regula-
tory status and obligations
applicable to Meta and the
role or action required to be
undertaken by the ministry
under the existing regula-
tory framework.

To the Delhi Police,
the NHRC said the report
submitted by it pursu-
ant to an earlier notice of
the Commission is taken
on record.

“The Commissioner of
Police, Delhi, is granted a
further period of two weeks
to furnish the additional
information/details sought
and submit an updated
action taken report, specifi-
cally indicating the action
taken in the matter and
the information sought/
received from Telegram, if
any, along with consequen-
tial action taken thereon,”
the proceedings said.
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Commission
awards Rs3.5-cr
compensation
intwo days

Express News Serviee
candhinagar, Soprember 3

*ITIS unlform throughoutthe
eountry that whenever we
issue the first notice asking for
The ATR (action taken report),
generally to be filed within
two or four weeks...it doesn't
happen in that rime frame,”
Justice V Ramasahramanian,
Chalrperson of the National
Human Rights Commission
[NHRC, said on Thursday.
‘The Commiss on chairwas
talking abourthe tmelines for
the disposal oficases before it
and how they areimpacted by
adjoiirnments caused by de-
lays in govern ment repors.
The retired Supre me Court
Justice was in Gujarat, along
with NHRC Members Dr Jus-
tice Bldyut Ranfan Sarangl
and Vilaya Bharathi Sayani, i
hold open hearing on cases in
thestate, which was held on
Seprember 2-3at the National
Forensic Sclences University
(NFSU}in the state capital.
Speakingata press confer-
ence in tandhinagar, he said.
"The second tine, we issue n
reminder. If the report is still
not submittad, we then issue
anotice under section L1 of
the Protection of Human
Rights Act for the personal at-
tendance of the officer con-
cerned be fore the Commis-
sion on a particular date, We
also state that ifwe receive the
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{From left) NHRC s Szcretary General and CEQ Piyush Goyal,
Chairperson JusticeV Ranasuh'a'nmlan. Murnber Vijaya Bharathi

Sayani and D aneral

Nilekar

Chandra in Gandhinagaron Thursday. sesess

the principal secretary to the
labour department.

Simultanzously, the divi-
sion hench took up 57 cases
and disposed of 46 of them,
including compliance
matters, in which they
checked reports of compensa-
ton payments of Rs 27 lakh,

The NHRC avwarded a total
of Bs 3.5 crore in compensa-
tlon tovictims over the two
duys.

Ap:m from matters urma

dial deaths, civic )

that she had suffered [n jail
cannot be wiped out. So wedi-

rected that Rs 7.5 lakh com-

pensation be paid to the lady.
even though she had already
appreached the high coun
and the matteris still pending
there," said.Justice V Rama-
subramanian.

The matter pertains to the
alleged unlawful arrest and
publiz parading of an Amreli
woman in January 2035, lna
cuse related 1o the circulation
of an allegedly forged letter

teading to fatalities and police
cxcesses, cases invalving
children were also heard. In
one case, wherein a child was
taken away by a dog, but tha
body was never recovered (in
Kamief, Surath 4 compensa-
tionof Rs 5 lakh was recom-
mended for his family, which
hails from Madhya Pradash
Gases invelving the deachs
of workers in factories across
Gujarat were also heard. In
Bharuch, following a major
fire and explosion at a chemi-
v, five workers had
ez, and their

targeting RIP MLA Kaushik
Vekariya,

The police action led toa
MaAssive oUECry ACTOSS party
lines, especially among
members of the Patdar com-
munity vewhich she belongs,

Onthe culpability of police
personne invoheedinthe case
andwhethertheonusofcom-
pensation should actually be
on them, instead of the state
exchequer, the Chairman
said, "The police have sus-
pended the officials, charge-
sheeted them and initiated
uumual action. Now the case

report before thatdate, the ap-
= i A4 dii 4

incourt. But the

with. Lirvariably, by that time,
the reporns are submitted.

27 bonded labour
cases taken up

Giving a reportonthework
donebythe MHRCin Gujarat,
the Chairpersan said, "On
Seprember 2, we sat ina full
commission comprising my-
sell and both members, Dr
Justice Bidyut Ranjan Sarang
and Vijaya Bharathi Sayani.
Werookup abour45cases and

In ancther tragic inclden
ata chemical plant in Dahej,
fourworkers died afterinhal-
ing toxic gases. and their
familles were compensated
with Rs2 crore.

Similarly, in Ahmeadabad,
three workers died when a
large advertising hourding
coltapsed, with criminal pro-
ceedings initiated against
those responsible, though
compensation deealls e

disposed 027 ofthem, n90%  malned pending.
ofthe dispased cases, reports
had been submi by the pensativnin
government,” Amreﬂ case

on SepLen!bm 3 the I.nuneuse awomanhad
NHRCsatin The d that she was ar-

Chairman took up 27 cases of
bonded labour, which wereat-
tended by district magistrates
and sub-divisional magis-
| trates of various districts and

rested and detained unlaw-

pullwdupanmeu: taking ac-
tion does not really solve the
problem for the woman.
Therefore, we ordered com-
pensarion hy the stare govem-
ML, N0 PEs0n canbe con-
demned unbeard. S0, wehave
asked their employer, the
SEATE ZOVErnmEnt. 10 pay The
compensaton under vicari-
ous liability. Bat we have
given the state the liberty to
recover the compensation

amount from the officers.”
When asked [T the Com-
mission had fonnd systemic
problemsinthe police depar-
ment, the Ghairman said,
“The police and revenue de-
partments are the oldest de-
from British days

fally, Later, she was released
on bail. The police closed the
case on the basis that there
was no evidence. But the fact

They have no systemic i3-
sues... The issues in those
departments are the indi
uals who work at the delivery

Many reports are submitted
only after officers are asked
to appear, says NHRC chief

point.”

On the nature of com-
plabnes agains the police, Jus-
tice Ramasubramanian said,
"We alsy had a case wherein a
persan, whowasunder arres,
went to the tellet and com-
micted sukcide. In that case,
wefixed the respansibility on
the police offfcers”

New SOFs for bonded
labourprobes in
the offing

‘With respect to the 27 cases
ol bonded labour in Gujarat,
and the prohlems in their in-
westigation, the chairperson
sald. "Many people presume
that, in developed states,
there will not be a possibility
ofnonded labour, This pre-
sumption arises out of the
lack of awareness of the full
picture about what is bonded
Iabour... Inall 27 cases, thedis-
trict maglsirates had con-
ducted inquiriesand reported
that they were not cases of
honded labour. This is
because of the fact that pec-
sons who complained hod dis-
appeared by thetime the in-
quiry or inspection was
conducted, hecause of the
time gap benwezn the person
sendingacomplainttous and
the NHRC askingfora repor,
and the Inspection taking
place"

"W have decided to issue
certain advisorios as to howto
find out the existence of
bonded labour... Weare now
trying to develop an S0P to
properly enforce the Bonded
Lahour System (Abolition}
Act.” hesald,

On the presumptions
made in such cases and the
facts in law, the Chairperson
sald, "In many cases, brick
kiln owners adoiicted that
they had paid advarsce money
o a broker to bring workers
from outstation.., 1F that ad-
wvance money kmore than the
mminimum wage, |officials) as-
sume that it isnotacase of
honded inbour. But. in kaw, if
somebody i hired by pay-
meént of advance money with
the eandition that they muse
wark for three or six months,
there s o presumption of
bonded labour, even I 1t may
notappearto heso Hence, we
have eduented them idistricr
collectors) that this is 1o be
presumed as bonded labour”

Fiyush Goyal, NH
retary Goneral and CEQ, and
Anupama Nilekar Chandra,
NHRC's Director General (In-
vestigations),  were  also
prosent,
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NHRC seeksreportsonInstagram
adslinkedtochildsexabuse

AMRITA MADHUKALYA
MNEW DELHI, DHNS

he National Human Rights Com-

mission (NHRC) has directed

the Ministry of Electronics and
Information Technology (MeitY'), the
Ministry of Information and Broadcasting
and the Delhi Police to submit point-wise
action-taken reports within twoweeks in
acase involving paid Instagram advertise-
ments that allegedly facilitated accessto
child sexual abuse material (CSAM).

The NHRC bench led by Privank
Kanoongo took cognisance of the matter
after BBC World Service reports alleged
that paid Instagram advertisements
bypassed Meta's review mechanisms
and directed users to Telegram channels
where the marerial was allegedly availa-
ble for sale.

“The reports alleged that paid adver-
tisements using terms like ‘rape video” and
‘child video’ were run on Instagram, di-
recting users to Telegram channels where
such material was allegedly available for
sale,” the NHRC said in a statement.

The advertisements remained active
despite being flagged through grievance
mechanisms, until the BBC brought them

to Meta's attention. The commission
said that if the allegations are proven, the
matter extends beyond objectionable on-
ling content and eould point to organised
criminal activity involving the recording,
circulation, promotion and monetisation
of child sexual abuse material,

The NHRC called for a probe under the
Protection of Children from Sexual Of-
fences (Pocso) Act, 2012, the Information
Technology Act, 2000, and the interme-
diary framework, along with preservation
of electronic evidence, forensic scrutiny,
identification of those invalved.

The bench sought a specific response
from MeitY on compliance with mandato-
ry reporting requirements under Section
19 of the Act, asking whether the matter
was reported to the Special Juvenile Police
Unit or local police, and if not, who was
responsible and what action had been
taken regarding the lapse.

Inanew development, the commission
has raised questions over Meta's role as an
editor and publisher, after screenshots of
the company’s Al-enabled systems, which
are capable of suggesting content ideas,
formats, captions, posting schedules and
monetisation methods, were submitted in
asupplementary representation.
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BJP alleges AAP leaders settling rape cases for bribes

PIONEER NEWS SERVICE
1 New Deinl

The BIP on Thursday accused
AAP national convenor Arvind
Kejrivwal, Punjab Chief Minister

want Mann and his wife
of running an-alleged corrup-
tion syndicate through mid-
dlemen in the state to settle
rape cases in exchange for
bribes of up to~ Scrore, calling
it the "AAP loot modal”.

The allegations come in the
backdrop of the National
Human Rights Commission
(NHRC) ordering an_inquiry
into a complaint that Mann's
wife Gurpreet Kaur allegedly
demanded " 5 crore to quash
arape case.

The NHRC on August 21
directed the Punjab chief sec-
ratary and director genaral of
police to inquire into the alle-
gations and submit an Action
Taken Report (ATR) within
twio woeks.

Addressing a press confer-
ence here, BIP national
spokesperson Pradeep
Bhandari played purported
audio recordings of the alleged
middlemen and cited other
avidence, claiming the invohe-

P nional spokesperson Pradecp Bhandan

ment of Mann, his wife, and
Kejrival, whom he described
a&s Punjab’s " Ch.

"The audio recordings that
wia are going to play before
you, angd Ul;.g wr:i]egce that
has come before us, point
towards the fact that Punjab
Chief Minister Bhagwant
Mann is running a naw loot
racket and a new cormuption
racket,” Bhandari said.

"In this corruption racket,
allegations are that he and his
wife, through middlemen,
are seeking bribes ofup to” s
crore to get legitimate rape
cases settled,” he alleged.

Bhandari alleged that mid-
dlemen have been deputed
across Punjab on the instruc-
tions of the chiaf minister and
hiswife tofacilitate such deals.

“The chief minister and
the wifa of the chief minister
have deputed middiemen
across Punjab. These mid-
diemen, on the instructions of
the chief minister and his
wife, have innovated a new
model of corruption, which
we call the Asm Aadmi Party's
‘oot model’, in which these
miiddlemen are taking bribes
of "5 crore to settle rape
cases,” he further alleged.

Referring to one alleged
rape case, he played record-
ings that ha claimed estab-
lishad the charge.

“The middleman is speak-
ing to a relative of the
accused and saying that we
have also informed 'CM
sahab’ about this and now
CM sahab has also become

involved,” he alleged. He also
questioned Kajriwal's alleged
rola in the purported racket.

"Does the chief minister
and his wife run a syndicate
in which they are taking
bribes and money to with-
draw rape cases?” he said.

"Has the chief minister’s
office become a syndicate of
comuption?” Bhandari asked.
“Has the Aam Aadmi Party’s
“loot model’ now become a
maodel in Punjab where
money is being taken for rapa
cases, just like the corruption
and oot model of the "Shaesh
Mahal’ in Delhi?” he asked.

Referring to the NHRC order-
ing proba, BEhandari said, "0On

21, 2026, the National
Human Rights Commission,
taking cognisance of this
matter, has already written a
letter to the Chief Secratary of
the Punjab Government and
the Punjab DGP.”

"It has asked to investigate
whether the chief minister's
office and the chief minister
hirmself are running a cormup-
tion racket in Punjab in which
bribes of °5 crore are baing
offerad to withdraw cases of
rape victims,” Bhandari said.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notices
to Meity, I1&B on
Meta child porn

"1 "he NHRC has issued no-

tices toministries of ele-
ctronics and information te-
chnology (MeitY)and I&B as
part of the scrutiny of circu-
lation of child sexual abuse
material on Instagram (Me-
ta). NHRC member Priyank
Kanoongo said inquiry is no
longer confined to who uplo-
aded objectionable content

P India flags incorrect
Anthropic boundary, P 20

on a platform. “It also exami-
nes the extent to which the
platform’s own editorial and
publishing systems partici-
pate in the generation, selec-
tion, circulation, monetisati-
onof content,” hesaid. P20

NHRC notices to MeitY, I&B min
over Meta child sex abuse content

Ambika.Pandit
@timesofindia.com

New Delhi: National Hu-
man Rights Commission is-
sued notices to ministries
of electronics and informa-
tion technology (MeitY)and
information and broadcas-
ting (1&B) as part of theong-
oing scrutiny of circulation
of child sexual abuse mate-
rial on Instagram.

NHRC member Priyvank
Kanoongo, whose bench is-
sued the notices dated Sept
2,said theinquiryisnolong-
er confined to who uploaded
objectionable content. “Ital-
so examines the extent to
which the platform’s own
editorial and publishing sy-
stems participate in the ge-
neration, selection, circula-
tion, amplification ormone-
tisation of content,” he said.

The bench asked whet-
heradigital platform’slegal

India flags incorrect map on Anthropic site

ovt flagged anincorrect depiction of India’s boundaries on

Alcompany Anthropic's website following a complaint. In
a Sept1notice, govtsaid it received a complaintregarding the
alleged incorrect depiction of India’s external boundariesina
presentation ‘Where Claude is Used in India’. The presentation
was reportedly shown during an online Al training session.
According tothe notice, the map used in the presentation
appeared to have been sourced from the Anthropic Economics
Index. Govt also examined a map available on Anthropic’s
India contact page and found similar issues. The notice said
J&K and Ladakh had been depicted incorrectly, shown using
dotted lines. *Arunachal Pradesh has also been depicted with

dotted lines,” the notice said. Tnn

position can continue to be
treated merely as that of a
passive intermediary when
its systems actively genera-
te, modify, curate, recom-
mend, publish, amplify or
monetise content. It has spe-
cifically asked I&B ministry
whether Meta, which owns
Facebook, Instagram and
WhatsApp, falls within its
regulatory purview as a

publisher or publisher of
online curated content un-
derIT Rules, 2021.

The matter arose after
media reports by BBC
World Service alleged that
paid advertisements using
terms such as “rape video”
and “child video"being dis-
played on Instagram to redi-
rectuserstoTelegramchan-
nels.
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NHRC flags ads on Meta over
promoting child abuse content

PIONEER NEWS SERVICE
1 Maw Dethi

The NHRC has taken cogni-
sance of reports alleging
that paid advertisements
displayed on a social media
platform, owned and oper-
ated by Meta, promoted or
facilitated access to child
soxual abuse material
{CSAM) in India, officials
said on Thursday.

The National Human
Rights Commission (NHRC)
has sought specific, point-
wise reports within two
weaks from the Ministry of
Information and
Broadcasting (MIB), the
Ministry of Electronics and
Information Technology
{Meit¥) and the Delhi Police
commissioner, according
to the proceedings of the
case dated September 3.

"MeitY shall specificaily
confirm compliance with

Meta

Saction 19 of the POCSD
Act, 2012, or, incase of non-
reporting, state the reasons
and identify the responsible
officar/authority. The above
issue shall not be left to a
general or omnibus
response on intermediary
compliance and shall be
answered spacifically, sup-
ported by contemporane-
ous records,” the procead-
ings said. There was no
immediate response from
Meta Platforms.
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NHRC flags ads on Meta over
promoting child abuse content

PIONEER NEWS SERVICE
1 Maw Dethi

The NHRC has taken cogni-
sance of reports alleging
that paid advertisements
displayed on a social media
platform, owned and oper-
ated by Meta, promoted or
facilitated access to child
soxual abuse material
{CSAM) in India, officials
said on Thursday.

The National Human
Rights Commission (NHRC)
has sought specific, point-
wise reports within two
weaks from the Ministry of
Information and
Broadcasting (MIB), the
Ministry of Electronics and
Information Technology
{Meit¥) and the Delhi Police
commissioner, according
to the proceedings of the
case dated September 3.

"MeitY shall specificaily
confirm compliance with

Meta

Saction 19 of the POCSD
Act, 2012, or, incase of non-
reporting, state the reasons
and identify the responsible
officar/authority. The above
issue shall not be left to a
general or omnibus
response on intermediary
compliance and shall be
answered spacifically, sup-
ported by contemporane-
ous records,” the procead-
ings said. There was no
immediate response from
Meta Platforms.
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BJP claims Punjab
govt ‘settled’ rape
case for 3 5 crore

Gaurav Vivek Bhatnagar
NEW DELHI

The Bharatiya Janata Party on
Thursday accused the Aam
Aadmi Party government in
Punjab of running a "loot syn-
dicate” and alleged that audio
recordings in connection with
a rape case pointed to a Rs 5-
crore deal in the Chief
Minister’s Office to whittle it
down.

Addressing a press confer-
ence at the party head-
quarters, BJP national spokes-
person Pradeep Bhandari
alleged that middlemen
negotiated a deal to facilitate
the withdrawal of an FIR. He
questioned the involvement of
Chief Minister Bhagwant
Mann, his wife and AAP
leader Arvind Kejriwal. "The
CM Office in Punjab has
become the syndicate of cor-
ruption,” Bhandari alleged,
describing it as AAPs "new

model of corruption” to "loot
and withdraw the FIR".

Referring to FIR No. 77 reg-
istered at Civil Lines police sta-
tion in Amritsar, Bhandari
noted that the rape suspect
was arrested on May 13 but
released on July 10, question-
ing whether political interfer-
ence secured the release.

Bhandari cited three audio
recordings: one where a
middleman warned a sus-
pect's relative that "CM Sahib”
was involved; a second detail-
ing negotiations that fixed the
payoffat Rs 5 crore; and a third
discussing money distribution.

"These two audios establish
that inside the CM House a
whole syndicate is running,”
Bhandari claimed.

The spokesperson cited an
Aug 21 National Human Rights
Commission communication
to the Punjab Chief Secretary
and Director General of Police
seeking an investigation.
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In 2 days, NHRC clears 73
cases, awards Rs 3.77 cr

Hears 156 human rights cases—including industrial deaths,
police excesses, illegal arrests, child-related cases—at NFSU

| Ahmedabad Mirror Bureau
feedback@ahmedabadmirror.com

Posts @ahmedabadmirror

he National Human Rights

Commission (NHRC) dis-

posed of 73 cases in two days

during its Full Commission
Camp Sitting and Open Hearing
held at the National Forensic Scienc-
es University (NFSU), Gandhinagar,
on September 2 and 3.

The Commission heard a total of
156 cases and awarded over Rs 3.77
crore as compensation in cases dis-
posed of during the proceedings.
The camp was held as part of
NHRC's effort to provide speedy
redress to victims of alleged human
rights violations. On September 2,
NHRC Chairperson Justice V.
Ramasubramanian and members
Justice (Dr.) Bidyut Ranjan Sarangi
and Vijaya Bharathi Sayani heard 45
cases and closed 27 after examining
submissions and compliance
reports. In several matters, authori-
ties produced proof of compensa-
tion payments.

Among the serious cases was an
allegation that a woman was arrested
without proper notice, for which the
Commission recommended Rs 7.5
lakh compensation. Cases involving

NHRC chief Justice Ramasubramanian (2nd from left)

custodial deaths, police excesses and
fatalities caused by civic negligence
were also examined.

Industrial accidents figured prom-
inently. The Commission also heard
tragic cases involving children.
Compensation was recommended
for affected families. Directions were
also issued on school infrastructure
deficiencies and lack of cremation
grounds for Scheduled Caste com-
mumnities.

On September 3, the NHRC
Chairperson separately heard 27
alleged bonded labour cases, in the
presence of Gujarat’'s Labour
Secretary and concerned District
Magistrates. Authorities were sensi-
tised to deal compassionately with
families, particularly women and
children, and to identify indicators

of bondage while examining com-
plaints. Simultaneously, the NHRC
Division Bench heard 57 compli-
ance and other human rights cases
and disposed of 46. Proof of Rs 27
lakh compensation paid to the kin
of deceased persons was placed
before the Commission. Further
reports were sought in the remain-
ing matters.

The Commission also discussed
food security, justice for POCSO sur-
vivors, institutional care for young
girls and implementation of the
POSH Act in the unorganised sector
with NGOs, civil society organisa-
tions and human rights defenders.

The two-day exercise concluded
with a meeting with senior Gujarat
government officials and a media
briefing.
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NEW DELHI

NHRC takes
note of sex
‘ads’ on Meta

The NHRC has taken cog-
nisance of reports alleging
that paid advertisements
displayed on a social
media platform, owned
and operated by Meta,
promoted or facilitated
access to child sexual
abuse material (CSAM) in
India, officials said on
Thursday. The National
Human Rights
Commission (NHRC) has
sought specific, point-wise
reports within two weeks
from the Ministry of
Information and
Broadcasting (MIB), the
Ministry of Electronics and
Information Technology
(MeitY) and the Delhi
Police commissioner,
according to the proceed-
ings of the case dated
September 3.



Times of India, Ahmedabad, 04/09/2026
Page No: 1, Size: 14.45cm x 9.87cm

NHRC notices to Meit,
[&B on Meta child porn

New Delhi: National Human
Rights Commission has issued
notices toministriesof electro-
nicsand information technolo-
gy (MeitY) and Information
and broadcasting (I&B) as part
of the ongoing scrutiny of cir-
culation of child sexual abuse
material (CSAM) on Insta-
gram, reports Ambika Pan-
dit.

NHRC member Privank

Kanoongo, whose bench issu-
ed the notices dated Sept 2,
highlighted that the inquiry is
nolonger confined to whouplo-
aded objectionable content on
a platform. It also examines
extent to which the platform’s
own editorial and publishing
systems participate in the ge-
neration, selection, circula-
tion, amplification or moneti-
sation of content,” he said.
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NATIONAL HUMAN

RIGHTS COMMISSION

NHRC notices to
IT, I&B ministries
as part of scrutiny
of CSAM on Meta

New Delhi: The National Hu-
man Rights Commission
(NHRC) has issued notices to
ministries of electronics and
information technology (Mei-
tY) and information and bro-
adcasting (I&B) as part of the
ongoing scrutiny of circula-
tion of child sexual abuse ma-
terial (CSAM) on Instagram,
reports Ambika Pandit.

NHRC member Privank
Kanoongo, whose bench issu-
ed the notices dated Sept 2,
highlighted that the inquiry is
nolonger confined to whouplo-
aded objectionable content on
a platform. “It also examines
the extent to which the plat-
form’s own editorial and pub-
lishing systems participate in
the generation, selection, cir-
culation, amplification or mo-
netisation of content,” he said.

The bench has asked whet-
her a digital platform’s legal
position can continue to be tre-
ated merely as that of a passive
intermediary when its sy-
stems actively generate, modi-
fy, curate, recommend, pub-
lish, amplify or monetise con-
tent.

p Action taken reports, P 13

Commission seeks
action taken reports
within two weeks

PFromP1l

cifically asked I&B min-

_ istry whether Meta, the
giant technology company
which owns Facebook, Insta-
gram and WhatsApp, falls
within its regulatory purview
as a publisher or publisher of
online curated content under
IT Rules, 2021, wherever the
company’s systems generate,
modify curate, recommend,
publish or amplify content. De-
tails have also been sought re-
garding the regulatory status
and obligations of Meta and
the action required to be taken
by ministry under the existing
regulatory framework.

The notice to MeitY and
1&B ministry follow thenotices
Kanoongo-led NHRC bench is-
sued to Delhi Police in July af-
terittook cognisance of allega-
tions concerning paid adver-

-"‘41'"’-he commission has spe-

Getty Images

SERIOUS MATTER: Media
reports alleged that paid ad-
vertisements using “child video”
were being displayed on Instagram

tisementsonInstagram thatfa-
cilitated access to
CSAM/CSEAM. Commission
has now sought Action Taken
Reportswithin two weeksfirom
MeitY and I&B ministry. The
matter arose after media re-
ports by BBC World Service al-
leged that paid advertisements
using terms such as “rape vid-
eo” and “child video” were be-
ing displayed on Instagram to
redirect users to Telegram
channels where such material
was allegedly offered for sale.
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NHRC issues
notices to I1&B
and MeitY on
Meta child porn

New Delhi: National Human
Rights Commission (NHRC)
has issued notices to mini-
stries of electronics and in-
formation technology (Mei-
tY) and information and bro-
adcasting (1&B) as part of the
ongoing scrutiny of circula-
tion of child sexualabusema-
terial on Instagram (Meta),
reports Ambika Pandit.

» India flags incorrect
boundary depiction on
Anthropic site, P 18

NHRC member Priyvank
Kanoongo, whosebench issu-
ed the notices dated Sept 2,
highlighted that the inguiry
is no longer confined to who
upleoaded objectionable con-
tent on a platform. “It also ex-
amines the extent to which
the platform’s own editorial
and publishing systems par-
ticipate in the generation, se-
lection, circulation, amplifi-
cation or monetisation of
content,” he said.

» ‘Redirect users’, P18
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BBC report alleges Insta ads used
‘child video’ terms to redirect users

» Continued from Page 1

F l the bench has asked
whether a digital plat-
form’s legal position

can continue to be treated

merely asthat of apassivein-
termediary when itssystems
actively generate, modify, cu-
rate, recommend, publish,
amplify or monetise content.

The commission has spe-
cifically asked I&B ministry
whether Meta, the giant tech-
nology company which owns

Facebook, Instagram and

WhatsApp, falls within its

regulatory purview as a pub-

lisher or publisher of online
curated content under IT

Rules, 2021, wherever the

company’s svstems gener-

ate, modify, curate, recom-
mend, publish or amplify
content. Details have also
been sought regarding the
regulatory status and obliga-
tions of Meta and the action
required to be taken by min-

India flags incorrect map on Anthropic site

ovt flagged anincorrect depiction of India’s boundaries on

Al company Anthropic’s website following a complaint. In
a Sept1notice, govtsaid it received acomplaint regarding the
allegedincorrect depiction of India’s external boundariesina
presentation ‘Where Claude is Used in India’. The presentation
was reportedly shown during an online Al training session.
According tothe notice, the map used in the presentation
appeared to have been sourced from the Anthropic Economics
Index. Govt also examined amap available on Anthropic’s
India contact page and found similar issues. The notice said
J&K and Ladakh had been depicted incorrectly, shown using
dotted lines. “Arunachal Pradesh has also been depicted with
dotted lines,” the notice said. T

istry undertheexistingregu-
latory framework.

The notice to MeitY and
I&B ministry follow the no-
tices Kanoongo-led NHRC
bench issued to Delhi Police
in July after it took cogni-
sance of allegations con-
cerning paid advertisements
on Instagram that facilitated
access to CSAM/CSEAM.
Commission has now sought
Action Taken Reports with-

in two weeksfrom MeitY and
1&B ministry.

The matter arose after
media reports by BBC World
Service alleged that paid ad-
vertisements using terms
such as “rape video” and
“child video” were being dis-
played on Instagram to redi-
rect users to Telegram chan-
nels where such material
was allegedly offered for
sale.
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NHRC notices to Meity, I&B
as part of Meta CSAM scrutiny

New Delhi: The National Hu-
man Rights Commission
(NHRC) has issued notices to
ministries of electronics and
information technology (Me-
itY)and information and bro-
adcasting (1&B) as part of the
ongoing scrutiny of circula-
tion of child sexual abuse ma-
terial (CSAM) on Instagram,
reports Ambika Pandit.
NHRC member Priyank
Kanoongo, whose bench issu-
ed the notices dated Sept 2,
highlighted that the inquiry is
nolonger confined towhouplo-
aded objectionable content on
a platform. “It also examines
the extent to which the plat-
form'’s own editorial and pub-

lishing systems participate in
the generation, selection, cir-
culation, amplification or mo-
netisation of content,” hesaid.

The bench has asked whet-
her adigital platform’slegal po-
sition can continue to be trea-
ted merely as that of a passive

LEGAL POSITION

intermediary whenits systems
actively generate, modify, cura-
te, recommend, publish, ampli-
Ty or monetise content.

The commission has speci-
fically asked I1&B ministry
whether Meta falls within its
regulatory purview as a pub-
lisher or publisher of online

curated content under IT Ru-
les, 2021, wherever the compa-
ny’'ssystemsgenerate, modify,
curate, recommend, publish
or amplify content. Details ha-
ve also been sought regarding
the regulatory status and obli-
gationsof Metaandtheaction
required to be taken by mini-
stryunder theexistingregula-
tory framework.

The notice to MeitY and
1&B ministry follow the noti-
ces Kanoongo-led NHRC
bench issued to Delhi Police
in July after it took cognisan-
ce of allegations concerning
paid advertisements on Insta-
gram that facilitated access
to CSAM/CSEAM.
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NHRC takes cognisance of ‘paid
ads’ on Meta ‘promoting’ CSAM

NEW DELHI, Sept 3 (PTI)

THENHRC has taken cognisance
of reports alleging that paid
advertisements displayed on a
social media platform, owned
and operated by Meta,
promoted or facilitated access
to child sexual abuse material
(CSAM) in India, officials said on
Thursday.

The National Human Rights
Commission (NHRC) has sought
specilic, point-wise reports with-
in two weeks from the Ministry
ofInformationand Broadcasting
(MIB), the Ministry of Electronics
and Information Technology
(MeitY) andthe DelhiPolice com-
missioner, according to the pro-
ceedings of the case dated
September 3.

“MeitY shall specifically con-
firm compliance with Section 19
of the POCSO Act, 2012, or, in
case of non-reporting, state the
reasonsand identify therespon-
sible officer/authority. The above
issue shall not be left to a gen-
eral or omnibus response on

:

% &
g s

intermediary compliance and
shall be answered specifically,
supported by contemporaneous
records,” the proceedings said.

There was no immediate
response from Meta Platforms.

“The Commission took cog-
nisance of media reports pub-
lished by the BBCWorld Service,
alleging that paid advertisements
displayed on Instagram, owned
and operated by Meta Platforms
Inc., promoted or facilitated
access to child sexual abuse
material in India,” the proceed-
ings said.

The reported advertisements
allegedly employed expressions

such as “rape video” and “child
video” and redirected users to
channels on a messenger serv-
ice  where
(CSAM/CSEA) was allegedly
being offered for sale, they
said.

such material

CSEA refers to child sexual

exploitation and abuse.

It was also reported that the

advertisements had “passed
through Meta’s review mecha-
nism and remained accessible”
despite being reported through
its grievance mechanism, until
specifically brought to Meta's
notice by the BBC.

“The allegations, if established,

raise grave concerns of online
child sexual exploitation, circu-
lation and monetisation of
CSAM/CSEAM, possible organ-
ised criminal activity, and fail-
ures in intermediary due dili-
gence, advertisement review,
content moderation and child-
safety mechanisms,” the pro-
ceedings said.

The complainant in the case

is Namo Foundation.
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NHRC notices
to Meity, I&B on
Meta child porn

[ational Human Rights
L N Commission (NHRC)
has issued notices to minis-
tries of electronics and infor-
mation technology (MeitY)
and information and broad-
casting (I&B) as part of the
scrutiny of circulation of
child sexual abuse material
(CSAM)onInstagram (Meta),
reports Ambika Pandit.

»India flags incorrect
Anthropic boundary, P 16

NHRC member Priyank
Kanoongo, whose bench is-
sued the notices, said inquiry
is no longer confined to who
uploaded objectionable con-
tent. “It also examines the ex-
tent to which the platform’s
own editorial and publishing
systems participate in the
generation, selection, circu-
lation, monetisation of con-
tent,” hesaid. P16
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NHRC notices to MeitY, I&B
ministry over CSAM on Meta

Ambika.Pandit
@timesofindia.com

New Delhi: The National
Human Rights Commission
(NHRC) has issued notices to
ministries of electronics
and information technology
(MeitY) and information
and broadcasting (I&B) as
part of the ongoing scrutiny
of circulation of child sex-
ual abuse material (CSAM)
on Instagram.

NHRC member Priyank
Kanoongo, whose bench is-
sued the notices dated Sept 2,
highlighted that the inquiry
is no longer confined to who
uploaded objectionable con-
tentonaplatform. “Italsoex-
amines the extent to which
the platform’s own editorial
and publishing systems par-
ticipateinthegeneration, se-
lection, circulation, amplifi-
cation or monetisation of
content,” he said.

The bench has asked
whether a digital platform’s
legal position can continue
to be treated merely as that
of a passive intermediary
when its systems actively
generate, modify, curate, rec-
ommend, publish, amplify
or monetise content.

The commission has spe-
cifically asked I&B ministry

The notice to ministries follows the notices
Kanoongo-led NHRC bench issued to Delhi Police
in July after it took cognisance of allegations
concerning paid advertisements on Instagram
that facilitated access to CSAM/CSEAM

whether Meta, the giant
technology company which
owns Facebook, Instagram
and WhatsApp, falls within
its regulatory purview as a
publisher or publisher of on-
line curated content under
IT Rules, 2021, wherever the
company's systems gener-
ate, modify, curate, recom-
mend, publish or amplify
content. Details have also
been sought regarding the
regulatory statusand obliga-
tions of Meta and the action
required to be taken by min-
istry under the existing reg-
ulatory framework.

The notice to MeitY and
1&B ministry follow the no-
tices Kanoongo-led NHRC
bench issued to Delhi Police
in July after it took cogni-
sance of allegations con-
cerning paid advertise-
ments on Instagram that fa-
cilitated access to CSAM/
CSEAM. Commission has
now sought Action Taken
Reports within two weeks
from MeitY and I&B minis-

try. The matter arose after
media reports by BBC World
Service alleged that paid ad-
vertisements using terms
such as “rape video” and
“child video” werebeing dis-
played on Instagram to redi-
rect users to Telegram chan-
nels where such material
was allegedly offered for
sale.

The bench has also
sought a response from Mei-
tY regarding compliance
with the privision on manda-
tory reporting of offences
under POCSO Act 2012 and
on whether the matter was
reported to Special Juvenile
Police Unit (SJPU) or the lo-
cal police.

Inthe context of ITRules,
2021, NHRC has highlighted
ascrucial the determination
of Meta's actual functional
role—whether it remains
limited tothat of an interme-
diary orextends into the reg-
ulatory domain applicableto
a publisher or publisher of
online curated content.
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NHRC takes cognisance of ‘paid
ads’ on Meta ‘promoting’ CSAM

NEW DELHI, Sept 3 (PTI)

THENHRC has taken cognisance
of reports alleging that paid
advertisements displayed on a
social media platform, owned
and operated by Meta,
promoted or facilitated access
to child sexual abuse material
(CSAM) in India, officials said on
Thursday.

The National Human Rights
Commission (NHRC) has sought
specilic, point-wise reports with-
in two weeks from the Ministry
ofInformationand Broadcasting
(MIB), the Ministry of Electronics
and Information Technology
(MeitY) andthe DelhiPolice com-
missioner, according to the pro-
ceedings of the case dated
September 3.

“MeitY shall specifically con-
firm compliance with Section 19
of the POCSO Act, 2012, or, in
case of non-reporting, state the
reasonsand identify therespon-
sible officer/authority. The above
issue shall not be left to a gen-
eral or omnibus response on

:
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intermediary compliance and
shall be answered specifically,
supported by contemporaneous
records,” the proceedings said.

There was no immediate
response from Meta Platforms.

“The Commission took cog-
nisance of media reports pub-
lished by the BBCWorld Service,
alleging that paid advertisements
displayed on Instagram, owned
and operated by Meta Platforms
Inc., promoted or facilitated
access to child sexual abuse
material in India,” the proceed-
ings said.

The reported advertisements
allegedly employed expressions

such as “rape video” and “child
video” and redirected users to
channels on a messenger serv-
ice where such material
(CSAM/CSEA) was allegedly
being offered for sale, they
said.

CSEA refers to child sexual
exploitation and abuse.

It was also reported that the
advertisements had “passed
through Meta’s review mecha-
nism and remained accessible”
despite being reported through
its grievance mechanism, until
specifically brought to Meta's
notice by the BBC.

“The allegations, if established,
raise grave concerns of online
child sexual exploitation, circu-
lation and monetisation of
CSAM/CSEAM, possible organ-
ised criminal activity, and fail-
ures in intermediary due dili-
gence, advertisement review,
content moderation and child-
safety mechanisms,” the pro-
ceedings said.

The complainant in the case
is Namo Foundation.



MetaunderNHRC
lensoveralleged
sexual abuse ads

NEW DIELHI, S EFTEMBER 3
The NHRC has mken oopnk
sance of reports alleging that
paic] advert sements disployed
on 4 socda medin platform,
ownerd and operated by Meta,
promaoted or faclitated aooess
to child sesatal abuse material
(CSAM) in Frufia, officials said
on Thursday:

The National Human Rights
Commission (NHRC) has
sought specific, point-wise
reports within twoweeks from
the Ministry of Information
and Proadcasting (MIB), the
Ministry of Electronics and
Information Technology
Meit¥) and the Delhi Police
commissioner, according Lo
the procecdings of the mse
datesd Septembeer 3, "The Com-
misgion ook cognisanoe of
medha reports published by
the BBC World Serviee, alleg:
ing that puid advertisernents
displaved on  Instagram,
owned and operated by Meta
Platforms Inc, promoted or
fadlitated access to child sexu-
alabuse matenal in India,” the
pmoceedings said. — PTI
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Centre gets NHRC notice
over Meta child abuse content

Ambika.Pandit@timesofindia.com

New Delhi: The National Human
Rights Commission (NHRC) has issu-
ed notices toministries of electronics
and information technology (MeitY)
and Information and broadcasting
(I&B) as part of the ongoing scrutiny
of circulation of child sexual abuse
material (CSAM)on Instagram.

NHRC member Privank Kano-
ongo, whose bench issued the noti-
cesdated Sept 2, highlighted that the
inquiry is no longer confined to who
uploaded objectionable contenton a
platform. “It also examines the ex-
tent to which the platform’s own edi-
torial and publishing systems parti-
cipate in the generation, selection,
circulation, amplification or mone-
tisation of content,” he said.

The bench has asked whether a
digital platform’s legal position can
continue to be treated merely as that

of a passive intermediary when its
systems actively generate, modify;,
curate, recommend, publish, ampli-
fy or monetise content.

The commission has specifically
asked I&B ministry whether Meta
falls within its regulatory purview
as a publisher or publisher of online
curated content under IT Rules, 2021,
wherever the company’s systems ge-
nerate, modify, curate, recommend,
publish or amplify content. Details
have also been sought regarding the
regulatory status and obligations of
Metaand the actionrequiredto beta-
ken by ministry under the existing
regulatory framework.

The notice to MeitY and I&B mi-
nistry follow the notices Kanoongo-
led NHRC bench issued to Delhipoli-
ce in July after it took cognisance of
allegations concerning paid adverti-
sements on Instagram that facilita-
ted accessto CSAM/CSEAM.
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NHRC orders over 3.5 crore
compensation across Gujarat

FPJ News Service
AHMEDABAD

More than 3.5 crore in compensati-
on has been ordered across Gujarat
after the National Human Rights
Commission (NHRC) conducted a
two-day camp sitting at the National
Forensic Sciences University in Ga-
ndhinagar, taking up cases involvi-
ng industrial deaths, police excess-
es, bonded labour and civic failures.

The full commission, led by Cha-
irperson Justice V. Ramasubraman-
ian and Members Justice Bidyut Ra-
njan Sarangi and Vijaya Bharathi Sa-
yani, heard scores of complaints on
September2and 3.

In Dahej, the commission addre-
ssed the deaths of four workers foll-
owing toxic gas exposure at a chem-
ical plant, with compensation exce-
eding 72 crore ordered for the affec-

ted families. Relief was also provid-
ed to families of five workers killed
in a fire and explosion at a Bharuch
chemical unit.

The panel recommended %75
lakh compensation in an Ahmedab-
ad police misconduct case involving
the alleged arrest of a woman with-
out proper notice.

“Authorities must approach vul-
nerable families with compassion
and examine the indicators of bond-
ed labour carefully” Justice Ramas-
ubramanian directed officials while
reviewing 27 bonded-labour cases.

The commission heard 45 cases
on the first day and closed 27 after
verifying compliance and paymen-
ts. On the second day, 57 complian-
ce matters and complaints were
examined, with 46 closed after ver-

ification of 227 lakh paid to next of
kin
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Child sex abuse material on Meta;
NHRC notices to I'T, I&B ministries

Ambika.Pandit
@timesofindia.com

New Delhi: National Hu-
man Rights Commission has
issued notices to the mini-
stries of electronics and in-
formation technology (Mei-
tY)and information and bro-
adcasting (I&B) as part of
the ongoing scrutiny of cir-
culation of child sexual abu-
sematerial on Instagram.

NHRC member Priyank
Kanoongo, whose bench is-
sued the notices on Sept 2,
highlighted that the inquiry
was no longer confined to
who uploaded objectionable
content on a platform. “It al-
s0 examines the extent to
which the platform’s own
editorial and publishing sy-
stems participate in the ge-
neration, selection, circula-
tion, amplification or mone-
tisation of content,” he said.

The bench has asked
whether a digital platform’s
legal position can continue
to be treated merely as that
of a passive intermediary
when its systems actively ge-
nerate, modify, curate, re-
commend, publish, amplify
or monetise content.

The commission has spe-

iStock

The panel has sought action
taken reports within two weeks

cifically asked the I&B mini-
stry whether Meta falls wit-
hinitsregulatory purview as
a publisher or publisher of
online curated content under
IT Rules, 2021 wherever the
company’s systems generate,
modify, curate, recommend,
publish or amplify content.

Meta owns Facebook, In-
stagram and WhatsApp.

Details have also been so-
ught regarding the regulato-
ry status and obligations of
Metaandthe actionrequired
to be taken by the ministry
under the existing regulato-
ry framework.

The notices to the minis-
triesfollow onesissued to Del-
hi Police in July after NHRC
took cognisance of allega-
tions concerning paid ads on

Instagram that facilitated ac-
cess to child sexual abuse ma-
terial. The commission has
now sought action taken re-
ports within two weeks from
MeitY and the I&B ministry.

The matter arose after
media reports by BBC World
Service alleged that paid ad-
vertisements using terms
such as “rape video” and
“child video” were being dis-
played on Instagram to redi-
rect users to Telegram chan-
nelswheresuchmaterial was
allegedly offered for sale.

The bench has also so-
ught a response from MeitY
regarding compliance with
the provision on mandatory
reporting of offences under
Pocso Act 2012 and on whet-
her the matter was reported
to the special juvenile police
unit or the local police. If
not, MeitY has been asked to
identify the officer or autho-
rityresponsibleand indicate
theactiontakenforthelapse.

Material placed before
NHRC includes screenshots
of Meta’'s systems which, ac-
cording to the complainant,
provide suggestions relating
to content ideas, audience en-
gagement strategies and mo-
netisation methods.
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NHRC flags ads on Meta over
promoting child abuse content

PIONEER NEWS SERVICE
1 Maw Dethi

The NHRC has taken cogni-
sance of reports alleging
that paid advertisements
displayed on a social media
platform, owned and oper-
ated by Meta, promoted or
facilitated access to child
soxual abuse material
{CSAM) in India, officials
said on Thursday.

The National Human
Rights Commission (NHRC)
has sought specific, point-
wise reports within two
weaks from the Ministry of
Information and
Broadcasting (MIB), the
Ministry of Electronics and
Information Technology
{Meit¥) and the Delhi Police
commissioner, according
to the proceedings of the
case dated September 3.

"MeitY shall specificaily
confirm compliance with

Meta

Saction 19 of the POCSD
Act, 2012, or, incase of non-
reporting, state the reasons
and identify the responsible
officar/authority. The above
issue shall not be left to a
general or omnibus
response on intermediary
compliance and shall be
answered spacifically, sup-
ported by contemporane-
ous records,” the procead-
ings said. There was no
immediate response from
Meta Platforms.
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‘Paid ads’ on Meta promoting access to
child sexual abuse material under lens

PARVEZ SULTAN & New Delh

THE National Human Rights
Commission (NHRC) has taken
cognisance of reports alleging
that paid advertisements pro-
maoting or facilitating aceess (o
child sexual abuse material
(CSAM) ran on Meta Platforms-
operated social media plat-
forms, The commission has
sonight specific, point-wise re-
ports within two weeks from
the Ministry of Information
and Broadeasting, the Ministry
of Electronics and Information
Technolagy (MeitY) and the
Delhi Police commizsioner:

The proceedings document
of the case dated September 3
said, “MeitY shall specifically
confirm compliance with Sec-
tion 19.0f the POCS0 Act, 2012,
or, in case of non-reporting,
state the reasons and identify
the responsible officer/anthor-
itv. The above issue shall not he
left to a general or omnibus re-
spon=e on intermediary com-
pliance and shall be answered
specifically, supported by con-
temporancous records.”

The proceedings noted that
the NHRC took copnisance of
media reports published by the
BBC World Service, which al-
leged that paid advertissments

‘Reporting of such offences to juvenile police unit must?

The commission observed that Section 19 of the POCS0 Act, 2012,
mandates reporting of known offences to the special juvenile palice
unit or local police. In matters involving suspected CSE or circulation or
commerclal exploitation of such material, this statutory obligation
tannot be substituted by internal correspondence, grievance radress.
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displaved on Meta Platforms-
owned Instagram promoted or
facilitated access to child sexm-
al abuse material in India, How-
ever, there was no immediate
response from Meta Platforims.
The complainant in the case be-
fore the NHRC is Namo
Foundation.

The reported advertisements
allegedly employed expressions
sich as “rape video” and “child
video” and redirected users to
channels ona messenger serv-
ice where CSAN and CSEA ma-
terial was allegedly on sale, the

officials said. “CSEA” refers to
child sexual exploitation and
abuse,

It was also reported that the
advertisements had “passed
through Meta's review mecha-
nism and remained accessible”
despite being reported through
its grievance mechanism, until
specifically brought to Meta's
notice, “The allegations, if es-
tablished, raise grave concerns
of online child sexual exploita-
tiom, circulation and monetisa-
tion of CSAM/CSEAM, possi-
ble organised criminal activity,
and failures in intermediary
due diligence, advertisement
review, content moderation and
child-safety mechanisms,” the
proceedings said.

The commission observed
that Section 19 of the Protec-
tion of Children firom Sexual
Offences (POCS0) Act, 2012,
mandates reporting of known
or apprehended offences to
the special juvenile police unit
or local police.
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centre-on-child-abuse-ads-on-social-media-101788458719955-amp.html

NHRC notice to Centre on child abuse ads on social media

The commission said the matter should not be addressed through a general response on intermediary
compliance

Updated on: Sep 4, 2026, 07:50:01 IST

By HT Correspondent, New Delhi

The National Human Rights Commission (NHRC) has taken cognisance of reports alleging that paid
advertisements displayed on a social media platform promoted access to child sexual abuse material (CSAM) in
India, officials said on Thursday.

The commission has sought specific, point-wise reports within two weeks from the ministry of information and
broadcasting (I&B), the ministry of electronics and information technology (MeitY) and the Delhi Police
commissioner, according to proceedings dated Wednesday.

During the proceedings, it was reported that paid advertisements on the social media site used phrases such as
“rape video” and “child video” and redirected users to channels on a messaging platform where such material was
allegedly available.

The NHRC directed MeitY to specifically state whether the reporting requirements under Section 19 of the
Protection of Children from Sexual Offences (POCSO) Act, 2012, had been complied with. In case of non-reporting,
the ministry was asked to state the reasons and identify the responsible officer or authority.

The commission said the matter should not be addressed through a general response on intermediary
compliance and that the ministry’'s response should be supported by contemporaneous records.

It was also reported that the advertisements had “passed through Meta’s review mechanism and remained
accessible” despite being reported through its grievance mechanism, until they were specifically brought to Meta's
notice by the BBC.

The NHRC said the allegations, if established, raise concerns relating to online child sexual exploitation, the
circulation and monetisation of CSAM or child sexual exploitation and abuse material (CSEAM), possible organised
criminal activity, and potential failures in intermediary due diligence, advertisement review, content moderation
and child-safety mechanisms.

The complainant in the case is the Namo Foundation.
The commission said it would examine whether Meta and other concerned persons had discharged their

applicable reporting obligations and taken timely steps for the preservation of evidence, reporting to law-
enforcement authorities, and the identification, rescue, protection and rehabilitation of child victims.


https://www.hindustantimes.com/cities/delhi-news/nhrc-notice-to-centre-on-child-abuse-ads-on-social-media-101788458719955-amp.html
https://www.hindustantimes.com/cities/delhi-news/nhrc-notice-to-centre-on-child-abuse-ads-on-social-media-101788458719955-amp.html

The NHRC directed the MeitY secretary to have the matter examined and submit a specific, point-wise action-
taken report.

In its direction to the I&B secretary, the commission also sought clarification on whether Meta, where it
“generates, modifies, curates, recommends, publishes or amplifies content through its Al/algorithmic systems”,
falls within the ministry’s regulatory purview as a publisher or publisher of online curated content under the
Information Technology Rules, 2021.

The commission asked the ministry to clarify, if applicable, Meta's regulatory status and obligations and the action
required to be taken by it under the existing regulatory framework.

The Delhi Police commissioner has also been granted a further two weeks to furnish the additional information
sought and submit an updated action-taken report.

The report has been asked to specifically detail the action taken in the matter and information sought from or
received from Telegram, if any, along with the consequential action taken.
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Child S*xual Abuse Material on Meta: NHRC Escalates Probe Into Instagram, Issues Notices

The National Human Rights Commission (NHRC) has issued formal notices to the Ministry of Electronics and
Information Technology (MeitY) and the Ministry of Information and Broadcasting (I&B), escalating its probe into
the circulation of Child S*xual Abuse Material (CSAM) across Meta platforms, including Instagram.

By Kabir | Published: Sep 04, 2026 08:16 AM IST

The National Human Rights Commission (NHRC) has issued formal notices to the Ministry of Electronics and
Information Technology (MeitY) and the Ministry of Information and Broadcasting (I&B), escalating its probe into
the circulation of Child S*xual Abuse Material (CSAM) across Meta platforms, including Instagram.

The notices, issued on September 2, 2026, by a bench led by NHRC member Priyank Kanoongo, mark a shift in
how regulatory bodies view social media platforms. The commission’s inquiry goes beyond individual content
creators to examine whether automated publishing, recommendation, and monetization systems make social
platforms active participants in content distribution. Meta CSAM Controversy: MeitY's Child S*xual Abuse Material
Notice Raises Concerns Over Al Moderation Failures.

Questioning 'Passive Intermediary' Status

The NHRC requested clarification on whether digital platforms can legally claim protection as passive
intermediaries when their automated systems curate, recommend, or monetize content. Specifically, the
commission asked the I&B Ministry to evaluate whether Meta falls under its regulatory oversight as an online
content publisher or curator under the Information Technology (Intermediary Guidelines and Digital Media Ethics
Code) Rules, 2021.

Probe Stemmed From Paid Ad Allegations

The current action follows notices issued to the Delhi Police in July 2026, which were triggered by media reports
from the BBC World Service. The investigative report alleged that paid advertisements using explicit search terms
like "rape video" and "child video" were displayed on Instagram, directing users to external Telegram channels
where illicit material was allegedly offered for sale. As part of the ongoing proceedings, the NHRC received
evidence, including screenshots of Meta's backend features, showing platform suggestions for content ideas,
audience engagement, and monetization tools. India Issues Notice to Meta Over Instagram Ads Allegedly
Promoting Child S*x Abuse Material.

Demands for POCSO Compliance and Action Reports
The commission asked MeitY to clarify compliance with mandatory reporting requirements under the Protection
of Children from Sexual Offences (POCSO) Act, 2012. The ministry was requested to confirm whether suspected
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instances of CSAM were reported to local law enforcement or Special Juvenile Police Units, and to identify
responsible officials if procedural lapses occurred. Both MeitY and the I&B Ministry have been directed to submit
comprehensive Action Taken Reports within two weeks detailing Meta's regulatory status, legal obligations, and
enforcement steps under the current legal framework.
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NHRC disposes of 73 cases in Gujarat camp sitting, compensation of over Rs 3.7 crore reported
Posted By: Gopi September 3, 2026

Gandhinagar, Sep 3 (SocialNews.XYZ) The National Human Rights Commission (NHRC) disposed of 73 cases during
its two-day camp sitting and open hearing in Gujarat, including 27 cases heard by its Full Commission on
Wednesday and 46 cases closed by a Division Bench on Thursday.

The proceedings were held at the National Forensic Sciences University in Gandhinagar on September 2 and 3.

The Full Commission, comprising NHRC Chairperson Justice V. Ramasubramanian and members Justice (Dr) Vidyut
Ranjan Sarangi and Vijaya Bharathi Sayani, heard 45 cases on September 2 and closed 27 after considering
submissions from the parties and compliance reports submitted by the authorities.

The NHRC said proof of compensation payments was submitted in several matters. Overall, compensation
exceeding Rs 3.5 crore was reported to have been disbursed in cases considered during the proceedings,
providing financial relief to victims and their families.

Several serious human rights violation matters were among the cases heard on the first day, including allegations
concerning custodial deaths, police excesses and civic negligence resulting in fatalities.

In one case, a woman was allegedly arrested without proper notice and detained unlawfully. The Commission
recommended compensation of Rs 7.5 lakh.

Justice Ramasubramanian said the woman had subsequently been released on bail, and the police case had been
closed for lack of evidence, but the period she had spent in custody could not simply be undone.

“The fact that she had suffered in jail cannot be wiped out,” the NHRC Chairperson said during a media briefing
after the hearing.

The Commission also considered cases involving deaths of workers in industrial incidents across Gujarat. In
Bharuch, five workers were killed in a major fire and explosion at a chemical factory, with compensation provided
to their families.

At a chemical plant in Dahej, four workers died after inhaling toxic gases, and their families received
compensation totalling more than Rs 2 crore.

In Ahmedabad, the Commission heard a case involving the deaths of three workers after a large advertising
hoarding collapsed. Criminal proceedings had been initiated against those responsible, while compensation
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details were pending.

Other matters included a case involving a child who was taken away by a dog and was never recovered, for which
compensation was recommended for the family.

The Commission also considered complaints concerning school infrastructure failures and the lack of cremation
grounds for Scheduled Caste communities, directing remedial action.

On September 3, Justice Ramasubramanian heard 27 cases concerning alleged bonded labour in the presence of
the Gujarat Labour Secretary and district magistrates from the districts concerned.

A separate Division Bench comprising Justice Sarangi and Sayani heard 57 cases, including compliance matters
and other complaints of alleged human rights violations, and disposed of 46.

The Division Bench also considered proof of payment of compensation amounting to Rs 27 lakh to the next of kin
of a deceased person in the cases disposed of.

In other matters, the Commission sought further reports from the authorities.
The two-day sitting also included interactions with human rights defenders, NGOs and civil society organisations,
followed by a meeting with senior state government officials on issues concerning human rights protection and

implementation.

The Commission said the camp sitting and open hearing were intended to examine pending complaints directly,
assess compliance by authorities and provide relief where violations had been established.

Source: IANS
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BJP alleges ‘Rs 5-crore rape case syndicate’ in Punjab, cites audio recordings and NHRC probe

BJP spokesperson Pradeep Bhandari, addressing a press conference, played purported audio recordings which he
claimed showed a middleman discussing a rape case with a relative of an accused and referring to the Punjab
Chief Minister and his office

Manikant Mishra
Tribune News Service New Delhi, Updated At : 02:23 PM Sep 03, 2026 IST

The Bharatiya Janta Party on Thursday stepped up its attack on the Aam Aadmi Party government in Punjab,
alleging that a network of middlemen was being used to broker the withdrawal or dilution of rape cases for
money, and sought an independent probe into what it described as a “Rs 5-crore corruption syndicate” allegedly
involving Punjab Chief Minister Bhagwant Mann's office and his wife, Dr Gurpreet Kaur Mann.

BJP spokesperson Pradeep Bhandari, addressing a press conference, played purported audio recordings which he
claimed showed a middleman discussing a rape case with a relative of an accused and referring to the Chief
Minister and his office. He further claimed that a second recording referred to an amount being “fixed”, while
another allegedly discussed distribution of the money among several people.

The allegations could not be independently verified from the recordings presented at the press conference.
Bhandari did not provide evidence establishing that the voices belonged to the persons he named or that any
money had actually been paid.

The allegations, however, come against the backdrop of an ongoing inquiry ordered by the National Human
Rights Commission (NHRC) into a complaint concerning an alleged demand of Rs 5 crore to suppress a rape case
involving the wife of the Punjab Chief Minister.

The NHRC has directed the Punjab Chief Secretary and Director General of Police to inquire into the allegations
and submit an action-taken report within two weeks. It has also forwarded the matter to the Women Safety
Division of the Union Ministry of Home Affairs. The commission said the allegations, if established, could raise
concerns relating to the victim’s dignity, safety, fair investigation and access to justice.

Dr Gurpreet Kaur Mann, meanwhile, has issued a legal notice to retired Punjab judge Ranijit Singh, whose alleged
public statements formed the basis of the complaint cited before the NHRC, according to the Chief Minister’s
Office.

Bhandari sought to draw a further connection between the allegations and the arrest and subsequent release on
bail of a rape accused in a case registered as FIR No. 77 at the Civil Lines police station. He alleged that the
accused was arrested on May 13 and released on May 20, and questioned whether the investigation had been
weakened to facilitate the release.
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He also referred to a photograph which he claimed showed the Chief Minister’s wife with the alleged middleman
around the time of the case. The circumstances and relevance of the photograph were not independently
established at the press conference.

Bhandari demanded that the Punjab Government should order an investigation by a central agency, arguing that
the allegations should not be examined by the state machinery itself.

The commission has ordered an inquiry into the allegations and said that further action would depend on the

action-taken report submitted by the Punjab authorities.
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News National NHRC probes Instagram ads allegedly directing users to child sexual abuse material
NHRC probes Instagram ads allegedly directing users to child sexual abuse material

The NHRC has asked the Centre and Delhi Police to report on allegations that Instagram advertisements directed
users to child sexual abuse material. The inquiry will also examine whether Meta's own systems played a role in
recommending, amplifying or monetising such content.

India TodayNE
Sep 03, 2026, Updated Sep 03, 2026, 9:15 AM IST

The National Human Rights Commission (NHRC) has sought detailed action-taken reports from the Centre and
Delhi Police over allegations that paid advertisements on Instagram were being used to direct users towards child
sexual abuse material (CSAM).

A bench headed by NHRC member Priyank Kanoongo has given the Ministry of Electronics and Information
Technology (MeitY), the Ministry of Information and Broadcasting (MIB) and the Delhi Police two weeks to submit
point-wise responses.

The proceedings follow media reports by the BBC World Service alleging that Instagram carried paid
advertisements using search terms such as “rape video” and “child video”. According to the reports, users clicking
on the advertisements were redirected to Telegram channels where CSAM was allegedly offered for sale.

The reports also claimed that the advertisements cleared Meta's content review process and remained accessible
even after being flagged through the platform’s grievance mechanism. The issue was allegedly addressed only
after the BBC brought it directly to Meta’s attention.

The NHRC said that if the allegations are established, the matter could extend beyond the availability of illegal
online content and involve the sexual exploitation of children, recording and circulation of abuse material, its
promotion and monetisation, as well as possible organised criminal activity.

The Commission has asked the authorities to examine the allegations under the Protection of Children from
Sexual Offences (POCSO) Act, 2012, the Information Technology Act, 2000, and the applicable intermediary rules.

It has also stressed the need for preservation and forensic examination of electronic evidence, identification of
those involved, tracing of financial transactions and measures for the rescue, protection and rehabilitation of child
victims.

MeitY has been specifically asked to explain whether Section 19 of the POCSO Act was complied with. The
provision requires information about offences under the Act to be reported to the appropriate authorities.
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The ministry has been asked whether, after becoming aware of the alleged offences, the matter was reported to
the Special Juvenile Police Unit or the local police.

If no such report was made, the NHRC has sought details of the officer or authority responsible and the action
taken over any failure to report the alleged offence.

The Commission has also referred to the Supreme Court's judgment in Just Rights for Children Alliance & Anr. v. S.
Harish & Ors., which stressed prompt reporting, preservation of electronic evidence, coordinated investigation
and steps to identify, rescue and protect child victims.

The NHRC noted that Section 79 of the IT Act, which provides safe-harbour protection to intermediaries subject to
specified conditions, cannot by itself remove obligations imposed under the POCSO Act.

A key part of the NHRC's proceedings concerns the extent of Meta’s involvement in creating and distributing
content.

Material submitted to the Commission includes screenshots of Meta's systems which, according to the
complainant, show the platform providing suggestions on content ideas, formats, slide sequencing, captions, calls
to action, posting schedules, audience engagement and monetisation.

This has led the Commission to question whether a platform that actively generates, modifies, curates,
recommends, publishes, amplifies or monetises content can always be treated as a passive intermediary.

The NHRC said the answer should depend on the platform’s actual functions rather than the label attached to it.
The degree of editorial involvement and control exercised over content could be relevant in determining its legal
status.

The Commission has placed particular emphasis on the risks posed by recommendation systems, targeted
amplification, content curation and monetisation where children and CSAM are involved.

It has referred to Rules 2(1)(q), 2(1)(s) and 2(1)(u) of the Information Technology (Intermediary Guidelines and
Digital Media Ethics Code) Rules, 2021, which deal with online curated content, publishers and publishers of
online curated content, including the concept of a “significant role”.

The MIB has been asked to examine whether Meta could fall within the regulatory framework applicable to a
publisher or publisher of online curated content when its systems generate, modify, curate, recommend, publish
or amplify content.

The ministry has also been asked to clarify, if applicable, Meta’s regulatory status and obligations and the action
that may be required under the existing framework.

The NHRC has taken an earlier report from the Delhi Police on record but has given the Commissioner of Police a
further two weeks to provide additional information.

The police have been asked to detail the action taken so far, including information sought from or received from
Telegram and any further action taken on the basis of that information.

The Commission has directed MeitY, the MIB and Delhi Police, along with the concerned authorities, to submit
specific, point-wise reports within two weeks. It has made clear that the responses should be supported by
contemporaneous records and should not be general or omnibus replies.

The inquiry therefore extends beyond identifying those who uploaded or circulated illegal material. The NHRC is
also examining whether and to what extent a platform’s own systems may have played a role in selecting,
recommending, distributing, amplifying or monetising such content.



The question of whether Meta’s actual functions keep it within the role of an intermediary or bring it within the
regulatory framework governing publishers and publishers of online curated content has consequently become a
central issue in the proceedings.

Last month, the Centre also told Meta that safe-harbour protections would not be available to individuals or
entities involved in violations concerning CSAM, government sources said. The Centre maintained that it had
exercised only those powers available under the existing legal and statutory framework.

Edited By: Aparmita
Published On: Sep 03, 2026
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NHRC questions Meta's intermediary status over Al systems, seeks asks MeitY, MIB review

NHRC has asked the Ministry of Electronics and Information Technology (MeitY) and the Ministry of Information
and Broadcasting (MIB) to examine how involved Meta is in handling content.

Business Today Desk
Noida, Updated Sep 3, 2026 11:59 AM IST

The National Human Rights Commission (NHRC) is accusing Meta of promoting paid advertisements of child
sexual abuse material (CSAM) on Instagram. Now, it is questioning Meta’s intermediary status as it uses Al and
algorithms to generate, recommend, modify, curate and promote content.

In addition, NHRC has asked the Ministry of Electronics and Information Technology (MeitY) and the Ministry of
Information and Broadcasting (MIB) to examine how involved Meta is in handling content, including generating,
modifying, curating, recommending, publishing, amplifying and monetising it, as per a Moneycontrol report.

With the intermediary status, social media platforms get protections from being held directly responsible for user-
generated content. However, since its ad system is Al- and algorithm-based, the NHRC wants the government to
examine its active role in recommending and amplifying content.

Now, both ministries have been given two weeks to submit a detailed report on the investigation. It has also
asked the Delhi Police to submit an updated report within the same period.

NHRC investigates Meta

The commission has asked for detailed, point-by-point Action Taken Reports from MeitY and MIB via a notice
dated September 2, 2026. It follows a BBC World Service report alleging that paid advertisements on Instagram
were promoting or facilitating access to CSAM in India.

However, this is not the first time NHRC has demanded an investigation to check whether mandatory reporting
requirements under India's Protection of Children from Sexual Offences (POCSO) Act have been followed. This
showcases that NHRC is going beyond ads to investigate Meta.

It has also reviewed screenshots submitted by the complainant that allegedly show Meta's Al tools suggesting
content ideas, formats and captions. Although it has not ruled that Meta is no longer an intermediary. In addition,
MeitY is to clarify whether the alleged offences were reported as required under Section 19 of the POCSO Act.
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NHRC asks MeitY, MIB to examine if Meta's Al systems make it more than an intermediary

In a fresh notice, the National Human Rights Commission has raised questions over Meta’s status as an
intermediary because of its Al systems.
AIHIK SUR SEPTEMBER 03, 2026 / 09:45 IST

The National Human Rights Commission (NHRC) has widened its scrutiny of Meta over allegations that paid
advertisements on Instagram promoted or facilitated access to child sexual abuse material (CSAM), asking the
government to examine whether the company’s growing use of Al and algorithmic systems could change its legal
position as an intermediary.

In a notice dated September 2, a copy which Moneycontrol has reviewed, the NHRC asked the Ministry of
Electronics and Information Technology (MeitY) and the Ministry of Information and Broadcasting (MIB) to
examine Meta'’s role in “generating, modifying, curating, recommending, publishing, amplifying and monetising
content”.

The Commission has sought specific, point-wise Action Taken Reports from both ministries, as well as an updated
report from the Delhi Police, within two weeks.

The recent notice relate to allegations arising from a BBC World Service report that paid advertisements on
Instagram were promoting or facilitating access to CSAM in India.

This is not the first notice or intervention by the NHRC in the matter. The Commission had earlier taken up the
allegations and sought an investigation by Delhi Police, including an examination of whether mandatory reporting
requirements under the Protection of Children from Sexual Offences (POCSO) Act had been followed.

Delhi Police has since submitted a report, which the NHRC has taken on record, but the Commission has now
sought additional information, including details of action taken and information sought from Telegram.

Separately, Meity had in July directed Meta to disable Instagram advertisements and content promoting or
facilitating access to CSEAM and sought an explanation from the company on how such advertisements were
allowed on the platform. Meta subsequently submitted its response to the ministry.

The NHRC's latest notice, however, goes beyond the original allegations around advertisements.

The Commission has taken note of screenshots submitted by the complainant that allegedly show Meta's Al-
enabled tools suggesting content ideas, formats, captions and so on.

The material, it said, raises the question of whether such active assistance in creating, structuring, promoting and
monetising content goes beyond the role of a passive intermediary.
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The NHRC said this raises a "distinct regulatory question" - whether a platform's legal position requires separate
examination when its own systems participate in "the generation, modification, curation, recommendation,
amplification or commercialisation of content."

It has therefore asked Meity to specifically examine whether Meta, given its evolving technological role, falls
within the regulatory purview of MIB as an online content curator or publisher.

MIB has been asked whether Meta's Al and algorithmic systems, where they generate, modify, curate,

recommend, publish or amplify content, could bring the company within the regulatory framework applicable to
publishers under the IT Rules, 2021.

The Commission has also put the spotlight on POCSO reporting obligations. Meity has been asked whether the
alleged offences were reported to the Special Juvenile Police Unit or local police under Section 19 of the POCSO
Act. If no report was made, the ministry has been asked to identify the officer or authority responsible and explain
the action taken for any failure to report.

The NHRC said the matter is "not merely about objectionable online content" but concerns the alleged
commission of sexual offences against a child, their recording, circulation, promotion and monetisation through
paid advertisements.
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NHRC Orders ¥7.5 Lakh Compensation to Amreli Woman in Viral Letter Row
By GS Team 3 Sep 2026

NHRC ordered Gujarat to pay ¥7.5 lakh compensation to Payal Goti for illegal arrest and public parade by police in
Amreli. Police violated human rights during a probe into a fake letter targeting MLA Kaushik Vekaria. Goti was
detained, assaulted, and paraded publicly, sparking widespread political backlash. The NHRC found severe
procedural lapses and abuse of power, mandating immediate financial redressal for the victim.

Summarized by AL it may make mistakes. Check important info

The National Human Rights Commission (NHRC) has ordered the Gujarat government to pay ¥7.5 lakh in
compensation to Payal Goti after holding police guilty of alleged illegal arrest and public parade following a
political letter controversy in Amreli.Get Language Courses

A three-judge panel of the commission issued the direction after finding that law enforcement authorities
committed a gross violation of fundamental rights during their probe into a fake letter targeting local legislator
and now-minister Kaushik Vekaria.

Illegal Arrest and Public Humiliation

The case traces back to the circulation of a forged letterhead targeting BJP MLA Kaushik Vekaria on social media
platforms. Following the incident, Amreli police detained Goti, a young Patidar woman, allegedly bypassing
statutory safeguards governing the arrest of women.

Witness statements and complaints submitted to the panel revealed that officers paraded Goti through public
streets under the guise of an investigation. She was subsequently confined inside a room and assaulted with a
belt, reportedly acting on instructions from political handlers.

Political Backlash Across Saurashtra

The high-handed police action sparked heavy political fallout across the Saurashtra region. Several prominent
leaders, including senior BJP figure Dileep Sanghani, dispatched formal representations to the Chief Minister
protesting the heavy-handed treatment of a young woman.

Opposition figures, led by former Gujarat Congress president Paresh Dhanani, staged demonstrations demanding
accountability. Criticism also mounted against Vekaria, who was later inducted into the state cabinet despite the
controversy surrounding the investigation.Get Language Courses

Commission Mandates Financial Redressal
Following a special hearing in Gandhinagar, the NHRC bench concluded that police officers had committed severe

procedural lapses and abused their power.

The commission ruled that the victim suffered physical torture and public humiliation in direct violation of human
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rights safeguards. State authorities have been directed to disburse the ¥7.5 lakh compensation to Goti
immediately.
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NHRC seeks reports from MeitY, MIB, Delhi Police over Instagram CSAM ads
Sep 03, 2026, 03:40:30 PM IST

The commission took cognizance of the issue under Section 12 of the Protection of Human Rights Act, 1993, after
considering media reports published by the BBC. According to the NHRC notice, a copy of which ET has seen, the
advertisements allegedly used phrases such as “rape video” and “child video” and redirected users to Telegram
channels where such material was allegedly offered for sale.

The National Human Rights Commission (NHRC) on Wednesday sought specific, point-wise action-taken reports
from the ministries of electronics and IT (MeitY), information and broadcasting (MIB) and the Delhi Police over
allegations that paid advertisements on Instagram promoted or facilitated access to child sexual abuse material
(CSAM) in India.

The commission took cognizance of the issue under Section 12 of the Protection of Human Rights Act, 1993, after
considering media reports published by the BBC. According to the NHRC notice, a copy of which ET has seen, the
advertisements allegedly used phrases such as “rape video” and “child video” and redirected users to Telegram
channels where such material was allegedly offered for sale.

The notice said the advertisements had allegedly passed Meta's review mechanism and remained accessible
despite being reported through the platform'’s grievance redressal system, until the matter was specifically
brought to Meta'’s notice by the BBC.

The NHRC said the allegations, if established, raised serious concerns relating to online child sexual exploitation,
circulation and monetisation of CSAM, possible organised criminal activity, and failures in intermediary due
diligence, advertisement review, content moderation and child-safety systems.

MeitY has been directed to state whether, after receiving information about the alleged offences, it reported or
caused the matter to be reported to the Special Juvenile Police Unit or local police as required under Section 19 of
the Protection of Children from Sexual Offences (POCSO) Act, 2012. If no report was filed, the ministry has been
asked to identify the officer or authority responsible for mandatory reporting and explain the action taken for any
failure, including possible action under Section 21 of the Act.

The commission also asked MeitY to examine whether Meta’s evolving technological role, including systems that
generate, edit, curate, recommend, amplify or monetise content, brings it within the regulatory purview of the
MIB as an online content curator or publisher under the Information Technology (Intermediary Guidelines and
Digital Media Ethics Code) Rules, 2021.

The MIB has separately been asked to clarify whether Meta’s Al or algorithmic systems, when used to generate,
modify, curate, recommend, publish or amplify content, make the company subject to the regulatory framework
applicable to publishers of online curated content.

Meta did not respond to ET's request for comment on the notice.

The NHRC said a supplementary representation submitted by the Network for Access to Justice and
Multidisciplinary Outreach Foundation had cited screenshots allegedly showing Meta's Al-enabled tools
suggesting content formats, slide sequencing, captions, calls to action, posting schedules, audience engagement
strategies and monetisation methods. The commission said this raised a regulatory question about whether
platforms performing such functions could continue to claim the legal position of passive intermediaries.

The commission stressed that the matter involved not merely objectionable online content but alleged sexual
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offences against children, including the recording, circulation, promotion and monetisation of such material. It
said the identification, rescue, protection and rehabilitation of child victims must remain paramount, along with
strict compliance with mandatory reporting and evidence-preservation requirements.

The Delhi Police commissioner has been granted an additional two weeks to submit an updated report, including
details of action taken and information sought or received from Telegram. The NHRC has directed the concerned
authorities to submit their respective reports within two weeks of receiving the notice.
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NHRC raises questions over Meta’s Al role in alleged Child Sexual Abuse Material promotion

It has sought an examination of whether Meta’s evolving role through artificial intelligence and algorithmic
systems could bring it within the regulatory purview applicable to publishers or online curated content under the
Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 2021.

Statesman News Service | New Delhi | September 3, 2026 12:06 pm

The National Human Rights Commission (NHRC) has sought point-wise Action Taken Reports (ATRs) within two
weeks from the Ministry of Electronics and Information Technology (MeitY), the Ministry of Information and
Broadcasting (MIB), and Delhi Police over allegations concerning paid advertisements on Instagram that allegedly
facilitated access to Child Sexual Abuse Material (CSAM).

Citing a media report, the commission stated that paid advertisements on the social media platform used terms
like ‘rape video' and ‘child video' and redirected users to Telegram channels where such material was allegedly
offered for sale.

It has sought an examination of whether Meta'’s evolving role through artificial intelligence and algorithmic
systems could bring it within the regulatory purview applicable to publishers or online curated content under the
Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 2021.

The Priyank Kanoongo-headed bench’s directions were issued after it considered the complaint and
supplementary representation in the matter on Wednesday.

“...if established, the allegations would not merely concern objectionable online content but could involve sexual
exploitation of children, recording, circulation, promotion and monetisation of such material, and possible
organised criminal activity,” read a statement.

The bench has specifically sought a response from MeitY regarding compliance with Section 19 of the POCSO Act,
2012, that provides for mandatory reporting of offences. It has asked whether, after acquiring knowledge of the
alleged offences, the matter was reported to the Special Juvenile Police Unit (SJPU) or the local police.

In case the matter was not reported, then the Ministry has been asked to identify the responsible officer or
authority and indicate the action taken in relation to any failure to report.

The Commission said that the Supreme Court had in Just Rights for Children Alliance & Anr. v. S. Harish & Ors.
verdict had emphasised prompt reporting, preservation of electronic evidence, coordinated investigation, and
identification, rescue and protection of child victims. It noted that Section 79 of the Information Technology Act
does not, by itself, absolve an entity from its obligations under the POCSO Act.
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Material placed before the Commission includes screenshots of Meta’s systems which, according to the
complainant, provide suggestions relating to content ideas, formats, slide sequencing, captions, calls-to-action,
posting schedules, audience engagement strategies and monetisation methods, the statement read.

In this regardm the NHRC has raised the important question whether, when a digital platform'’s own systems
actively generate, modify, curate, recommend, publish, amplify or monetise content, its legal position can
continue to be treated merely as that of a passive intermediary.

“The Commission has observed that this determination should not depend merely on the nomenclature used for
the platform, but on the actual editorial and publishing functions performed by the platform and the degree of its
involvement and control over the content. The Commission has attached particular significance to the risks
arising from content curation, recommendation, targeted amplification and monetisation in matters involving
children and CSAM/CSEAM,” the statement added.

The NHRC has asked the Ministry of Information and Broadcasting to examine whether, where Meta's systems
generate, modify, curate, recommend, publish or amplify content, Meta falls within the regulatory purview of the
MIB as a publisher or publisher of online curated content under the IT Rules, 2021.

Also, the Ministry has been asked to indicate, if applicable, the regulatory status and obligations of Meta and the
action required to be undertaken by the Ministry under the existing regulatory framework.

Moreover, the Commission has taken the earlier report submitted by the Delhi Police on record and granted the
Commissioner of Police, Delhi a further period of two weeks to submit additional information. They have been
specifically asked to provide details of the action taken in the matter, information sought from or received from
Telegram, and the consequential action taken on the basis of such information.
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DJ noise pollution NHRC seeks report within 2 weeks
Date :03-Sep-2026 Staff Reporter

The Commission has sought details of the permissible decibel limits for sound systems. It has also asked whether
a permission or licensing system exists for their use

The National Human Rights Commission (NHRC) has taken cognizance of a complaint regarding unchecked noise
pollution during Sarvajanik Ganeshotsav celebrations in Maharashtra. The NHRC has directed the Maharashtra
Pollution Control Board (MPCB) to submit an Action Taken Report (ATR) within two weeks in this regard. The
complaint focused on the use of powerful sound amplifiers and DJ systems by Ganesh mandals. It alleges that
large sound systems are installed outside pandals and are often operated beyond the permitted 10 pm deadline.
The complaint also raises concerns over loud music during Ganesh immersion processions. It alleges that high-
intensity sound and vibrations cause problems to pregnant women, infants, patients and senior citizens. The
complainant has also raised concerns over the use of laser lights during the celebrations. It was alleged that such
lights can cause serious harm to people, including possible damage to eyesight.

The NHRC, headed by Member Priyank Kanoongo, has directed the MPCB to inquire into the allegations and
submit its report. The Commission has sought details of the permissible decibel limits for sound systems. It has
also asked whether a permission or licensing system exists for their use. The MPCB has been asked to provide
details of the number of permissions issued during the last one year. It has also been asked to state which
authority is competent to grant such permission. The Commission has further sought details of enforcement
action taken during the last one year. This includes challans, prohibition orders, notices and other action against
those violating noise limits.

Ganeshotsav music beats decibel limit in Nagpur

The issue is important for Nagpur as around 1,500 sarvajanik Ganesh mandals installed idols in the city during
Ganeshotsav 2025. Under the Noise Pollution Rules, the permissible noise limit in residential areas is 55 decibels
(dB) during the day and 45 dB at night. In commercial areas, the limit is 65 dB during the day and 55 dB at night.
In silence zones, the limits are 50 dB during the day and 40 dB at night. The daytime period is from 6 am to 10
pm. For loudspeakers used at public places, the sound level at the boundary should not exceed 10 dB above the
prescribed standard or 75 dB, whichever is lower. Written permission is also required for using loudspeakers.
Noise pollution during Ganeshotsav has remained a concern in Nagpur for several years. In Nagpur, MPCB has
recorded sound levels above the permissible limits since 2019. An official said that readings at five monitoring
locations were found between 64.7 dB to 82.9 dB on different days in 2024.

The Nagpur Bench of the Bombay High Court has also directed authorities to carry out real-time noise monitoring
near Ganesh pandals. It directed that the readings be displayed. The court has also said that sound systems can
be seized if violations are found. Despite this, enforcement continues to be a challenge. The Nagpur police had
warned Ganeshotsav mandals against using Djs in 2025. However, no action was taken against any mandals
despite massive use of DJs during processions in city. In 2024, Sadar police had registered a case against a DJ
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operator for allegedly playing loud music without permission after midnight.

Meanwhile, former MLC Sandip Joshi has also raised the issue. In a message, he said several religious festivals are
scheduled in the coming months. Citizens, particularly senior citizens, patients and children, face difficulties due
to high sound levels and laser lights during such celebrations. Joshi said there was no opposition to celebrating
festivals with happiness and enthusiasm. However, he suggested promoting traditional instruments such as
bands and dhol-tasha, along with bhajans, instead of excessive D) sound. He said such traditional forms could
provide a new platform for cultural celebrations. He also informed that a digital petition was being registered to
seek restrictions on excessive sound and laser lights during religious festivals.
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NHRC questions Meta's role, seeks Action Taken Reports from MeitY, MIB, Delhi Police on CSAM ads on Instagram

The NHRC is demanding two-week reports from MeitY, MIB, and Delhi Police on Instagram ads linked to Child
Sexual Abuse Material, highlighting legal obligations under POCSO and the need for active measures to protect
child victims and investigate the issue thoroughly.

Written By Bobins Vayalil Abraham
Updated 3 Sep 2026, 02:56 PM IST

A bench of the National Human Rights Commission (NHRC) has sought point-wise Action Taken Reports (ATRS)
within two weeks from the Ministry of Electronics and Information Technology (MeitY), the Ministry of Information
and Broadcasting (MIB), and the Delhi Police in connection with allegations of advertisements on Instagram that
allegedly facilitated access to Child Sexual Abuse Material (CSAM/CSEAM).

What NHRC said

According to ANI, the NHRC bench headed by Priyank Kanoongo also noted that the allegations, which came to
light following a BBC World Service report, would not merely concern objectionable online content but could
involve sexual exploitation of children, recording, circulation, promotion and monetisation of such material, and
possible organised criminal activity.

The Commission has emphasised examination under the POCSO Act, 2012, the Information Technology Act, 2000,
and the applicable intermediary framework, including preservation and forensic scrutiny of electronic evidence,
identification of persons involved, tracing of financial trails, and the rescue, protection, and rehabilitation of child
victims.

The bench has specifically sought a response from MeitY regarding compliance with Section 19 of the POCSO Act,
2012, which provides for mandatory reporting of offences. The Commission has asked whether, after acquiring
knowledge of the alleged offences, the matter was reported to the Special Juvenile Police Unit (SJPU) or the local
police.

The NHRC has directed MeitY, MIB and the Delhi Police, along with the concerned authorities, to submit specific
and point-wise reports within two weeks.

NHRC questions Meta's role

The bench also questioned if a digital platform’s own systems actively generate, modify, curate, recommend,
publish, amplify or monetise content, its legal position can continue to be treated merely as that of a passive
intermediary.

Allegations against Meta
InJuly, a BBC Eye investigation revealed that Instagram's advertising system in India ran paid ads for CSAM.
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According to the BBC, the ads directed users to external Telegram channels to purchase explicit videos. The
investigation found around 30 paid advertisements on Instagram using explicit terms. It also found that

Instagram actively promoted such content with no effective checks in place despite Meta's ad policy explicitly
banning nudity.

Following the allegations, MeitY issued a stern notice to Meta, ordering the immediate removal of all violating ads
and demanding a detailed explanation within 7 days. It also ordered Instagram to disable all ads and content
promoting and facilitating access to CSEAM and demanded a detailed explanation bound to a deadline.

What Meta said
In its response, Meta said that the allegations about CSAM ads on Instagram were “categorically inaccurate.”

Meta also outlined its efforts to combat child sexual abuse material (CSAM) across its apps, highlighting AI-
powered detection and large-scale enforcement actions, and, in a blogpost, promised to continue investment in
technology and resources to keep young people safe and strengthen its ad review processes.
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BJP alleges Punjab CM, his wife running Rs 5 crore rape syndicate, cites audio recordings and NHRC probe

The allegations are linked to a case involving Instagram influencer Gurvinder Singh Chahal, who was released by
Punjab Police earlier this week, months after being arrested for allegedly abducting and raping a woman.

By Jasleen Kaur Gulati
September 3rd 2026 02:59 PM -- Updated: September 3rd 2026 03:34 PM

PTC News Desk: The Bharatiya Janta Party on Thursday launched a scathing attack on the Aam Admi Party-led
government alleging that Punjab Chief Minister Bhagwant Mann and his wife Dr. Gurpreet Kaur were running a
syndicate through middlemen in which cases are being settled in exchange of Rs 5 crore.

The allegations are linked to a case involving Instagram influencer Gurvinder Singh Chahal, who was released by
Punjab Police earlier this week, months after being arrested for allegedly abducting and raping a woman.

BJP national spokesperson Pradeep Bhandari says, "Punjab Chief Minister Bhagwant Mann and his wife, through
middlemen, are involved in attempts to suppress legitimate rape cases in exchange for bribes of up to Rs 5 crore.
These middlemen, on their instructions, have innovated a new model of corruption, which we call the Aam Aadmi
Party's loot model, in which these middlemen are taking bribes of up to Rs 5 crore to suppress rape cases."

"The clips prima facie raise serious questions about whether the CM is personally intervening to end a case. Has
the CM's residence become a place where deals are struck and cut money reaches Punjab's 'Super CM' Arvind
Kejriwal?" he further said.

The controversy has become a significant flashpoint ahead of Punjab Assembly Elections in 2027.

Earlier in the day, the Shiromani Akali Dal (SAD) met Punjab Governor and demanded a CBI investigation into
alleged corruption in the Chief Minister's Office and claims of an attempt to protect a rape accused. Sukhbir Singh
Badal made the allegations after leading a senior SAD delegation to Punjab Governor Gulab Chand Kataria on
Thursday. The delegation raised concerns over the law and order situation and demanded a CBI investigation into
the allegations.

The SAD leader also demanded the immediate removal of Chief Minister Bhagwant Mann and sought action
against officials allegedly involved in the matter.

The development comes days after the National Human Rights Commission (NHRC) issued a notice to Punjab
Chief Minister Bhagwant Mann's wife over allegations that Rs 5 crore was demanded to protect Chahal in the rape
case.
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NHRC Directs ¥3.5 Crore Compensation Across Gujarat as Human Rights Panel Closes 73 Cases
By GS Team 3 Sep 2026

NHRC orders ¥3.5 crore compensation in Gujarat for factory deaths, police excesses, and civic neglect. The full
commission, led by Justice V. Ramasubramanian, addressed industrial accidents, bonded labor, and infrastructure
failures. It directed state authorities to expedite remedial actions and improve compliance, ensuring justice and
accountability for human rights violations across diverse sectors.

Summarized by AL it may make mistakes. Check important info

In a major push for accountability, the National Human Rights Commission (NHRC) has ordered compensation
exceeding ¥3.5 crore across Gujarat following a two-day camp sitting at the National Forensic Sciences University
in Gandhinagar.

Led by Chairperson Justice V. Ramasubramanian along with Members Dr. Justice Bidyut Ranjan Sarangi and Vijaya
Bharathi Sayani, the full commission took up matters ranging from factory fatalities and police excesses to
bonded labour and civic neglect on September 2 and 3.

Industrial Deaths and Police Excesses Draw Panel Action

The bench addressed critical safety violations across Gujarat's industrial hubs. In Dahej, the commission reviewed
a tragic chemical plant incident where four workers died after inhaling toxic gas, resulting in total compensation
payouts exceeding ¥2 crore to the affected families. Similarly, families of five workers killed in a major fire and
explosion at a Bharuch chemical unit received financial relief following panel interventions.

The hearing also covered a case in Ahmedabad where three workers died after a massive advertising hoarding
collapsed. While criminal proceedings have been initiated against those responsible, the commission noted that
compensation details remain pending.

In a case involving police misconduct where a woman was allegedly arrested without proper notice, the
commission recommended ¥7.5 lakh in compensation. Other matters included custodial deaths, civic negligence
leading to fatalities, and a case where a child was taken away by a dog and never recovered.

Across the first day's proceedings, the panel heard 45 cases and closed 27 after verifying compliance reports and
proof of payment.

Spot Scrutiny on Bonded Labour and Sectoral Grievances

On the second day, Justice Ramasubramanian examined 27 cases of alleged bonded labour alongside Gujarat's
Labour Secretary and concerned District Magistrates. The chairperson instructed administrative officials to show
compassion when handling vulnerable families, including women and children, and urged them to evaluate key
indicators of bondage when investigating formal complaints.
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Simultaneously, a division bench comprising Justice Sarangi and Smt. Sayani heard 57 compliance matters and
human rights complaints, closing 46 cases after verifying ¥27 lakh in compensation paid to next of kin.

The commission also reviewed infrastructure failures in local schools and addressed the lack of cremation
grounds for Scheduled Caste communities, directing state authorities to execute immediate remedial actions.

NGO Interactions and Administrative Directives

During sessions with non-governmental organisations, civil society representatives, and human rights defenders,
discussions focused on strengthening the National Food Security Act, supporting POCSO survivors, securing
institutional care for young girls, and establishing a single-window clearance system. Representatives also flagged
implementation gaps in the POSH Act 2013 within the unorganised sector.

The panel concluded its sitting by meeting senior state government officers to address pending matters,
specifically highlighting delays in submitting official reports, police violations, the need for officer sensitisation on
bonded labour, and laxity in enforcing prohibition laws.
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Keralam should pay more attention to issues of gender non-conforming children: NHRC special monitor
Published - September 03, 2026 08:34 pm IST - Thiruvananthapuram
The Hindu Bureau

National Human Rights Commission special monitor for transgender, LGBT rights Gopi Shankar Madurai visited
the office of the Kerala State Commission for Protection of Child Rights here on Thursday.

Mr. Gopi Shankar said that instead of labelling gender non-confirming children (GNCC) as transgenders, they
should be approached from the perspective of differences of sex development. Keralam should be more alert in
this matter. In the case of such children, the Health department should be directed to register their birth

separately.

GNCC children should be given financial support, special shelter homes, and genetical counselling. Violation of
their rights should be viewed seriously. Guidelines should be prepared in this connection, Mr. Gopi Shankar said.

The commission assured Mr. Gopi Shankar that concerted effort would be planned in areas where possible.

Commission acting chairperon Cicily Joseph, members Wilson F., K.K. Shaju, Shajesh Bhaskar P., Jalajamol T.C., and
registrar T.P. Komalavalli were present.

Published - September 03, 2026 08:34 pm IST
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NHRC questions Meta’s Al role in ‘child abuse ads’

Anshita Mehra
Tribune News Service
New Delhi, Updated At : 05:45 AM Sep 04, 2026 IST

The National Human Rights Commission questioned Meta regarding its role as an intermediary in a case involving
paid advertisements on Instagram that allegedly facilitated access to child sexual abuse material. The
Commission asked whether the social media giant's expanding artificial intelligence and algorithmic functions
push it beyond the status of a passive intermediary.

In an order issued on September 2, the Commission requested specific, point-wise action taken reports from the
Ministry of Electronics and Information Technology, the Ministry of Information and Broadcasting, and the Delhi
Police within two weeks.

The case originates from media reports cited in the order, which alleged that paid Instagram advertisements
containing terms like “rape video” and “child video” directed users to Telegram channels where such material was
sold. The reports stated that these advertisements bypassed Meta's review mechanism and stayed online despite
user complaints until journalists alerted the company.

The Commission stated that these allegations, if proven, raise serious concerns regarding child sexual
exploitation, the circulation and monetisation of child abuse material, and potential organised criminal networks.
It ordered authorities to examine the matter under the Protection of Children from Sexual Offences Act, the
Information Technology Act, and the relevant intermediary framework.

The Commission specifically asked the Ministry of Electronics and Information Technology whether authorities
reported the alleged offences to the Special Juvenile Police Unit or local police under Section 19 of the Protection
of Children from Sexual Offences Act, which mandates reporting. If officials failed to report the matter, the
ministry must identify the responsible officer or authority and outline the disciplinary action taken against them.

The Commission also referenced a Supreme Court ruling in Just Rights for Children Alliance and Another versus S
Harish and Others. That judgment emphasised prompt reporting, the preservation of electronic evidence,
coordinated investigations, and the rescue and protection of child victims. It noted that Section 79 of the
Information Technology Act does not automatically exempt an entity from its legal duties under the Protection of
Children from Sexual Offences Act.

Furthermore, the Commission reviewed a supplementary complaint featuring screenshots of artificial intelligence
tools provided by Meta. The complainant argued that these tools help users generate content ideas, design
formats, write captions, build calls to action, plan posting schedules, boost audience engagement, and secure
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monetisation.

This evidence led the Commission to investigate whether a platform that uses its own systems to generate,
modify, curate, recommend, amplify, or monetise content can still qualify simply as an intermediary. The
Commission clarified that Meta’s legal classification depends on its actual operational functions, degree of
involvement, and level of control, rather than its official title.

The Ministry of Information and Broadcasting must evaluate whether these active functions subject Meta to the
regulatory rules governing publishers or online curated content publishers under Rules 2(1)(q), 2(1)(s), and 2(1)(u)
of the Information Technology Rules of 2021.

The Delhi Police received a two-week deadline to submit a comprehensive report detailing its investigative steps
and any information exchanged with Telegram.

The Commission instructed all respondents to provide detailed answers backed by contemporaneous records,
avoiding vague statements regarding standard intermediary compliance.
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NHRC seeks reports from Centre, Delhi Police over alleged Instagram ads linked to CSAM
September 03, 2026 By Pioneer News Service

The National Human Rights Commission (NHRC) has taken cognisance of reports alleging that paid
advertisements on Instagram promoted or facilitated access to child sexual abuse material (CSAM) in India and
sought point-wise reports from the Centre and Delhi Police within two weeks.

The NHRC has sought specific reports from the Ministry of Information and Broadcasting (MIB), Ministry of
Electronics and Information Technology (MeitY) and the Delhi Police commissioner, according to proceedings
dated September 3.

The action follows media reports by the BBC World Service alleging that paid advertisements displayed on
Instagram, owned and operated by Meta Platforms Inc., used expressions such as “rape video” and “child video”
and redirected users to channels on a messaging service where such material was allegedly offered for sale.
AccessPremium News

The reports also alleged that the advertisements had passed through Meta's review mechanisms and remained
accessible despite being reported through its grievance system, until they were specifically brought to the
company's notice by the BBC.

The NHRC said the allegations, if established, raised serious concerns over online child sexual exploitation,
circulation and monetisation of CSAM, possible organised criminal activity and potential failures in intermediary
due diligence, advertisement review, content moderation and child-safety mechanisms.

The complainant in the case is Namo Foundation.

The Commission directed MeitY to specifically state whether Section 19 of the Protection of Children from Sexual
Offences (POCSO) Act, 2012, had been complied with. If not, the ministry has been asked to state the reasons and
identify the responsible officer or authority.

The NHRC said the matter should not be addressed through a general response on intermediary compliance and
must be supported by contemporaneous records.

It also directed authorities to examine the preservation and forensic scrutiny of electronic evidence, identify
advertisers and other persons involved, trace financial transactions and take steps for the identification, rescue,
protection and rehabilitation of child victims.

The Commission referred to the Supreme Court's judgment in Just Rights for Children Alliance & Anr vs S Harish &
Ors, which emphasised prompt reporting, preservation of electronic evidence, coordinated investigation and
protection of child victims.


https://dailypioneer.com/news/nhrc-instagram-ads-csam-meta-meity-delhi-police
https://dailypioneer.com/news/nhrc-instagram-ads-csam-meta-meity-delhi-police

The NHRC noted that Section 79 of the Information Technology Act does not by itself absolve intermediaries of
their obligations under the POCSO Act and related rules.

The Commission also asked MIB to examine whether Meta's generation, modification, curation, recommendation,
publication or amplification of content through AI or algorithmic systems brings it within the ministry's regulatory

purview under the IT Rules, 2021.

The Delhi Police commissioner has been given two weeks to submit an updated action taken report, including
details of information sought from or received from Telegram and any consequential action.

There was no immediate response from Meta Platforms.
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NHRC monitor calls for GNCC children to be recognised under DSD category
PTI 03 September, 2026 08:50 pm IST

Thiruvananthapuram, Sep 3 (PTI) National Human Rights Commission special monitor Gopi Shankar Madurai has
called for Gender Non-Confirming Children (GNCC) to be recognised under the category of Differences of Sex

Development (DSD), instead of labelling them as transgender.

Shankar made the remarks during a visit to the office of the Kerala State Commission for Protection of Child
Rights here, an official statement said on Thursday.

He said Keralam should pay greater attention to the issue and suggested that the Health Department introduce a
separate system for registering the births of children with genetic variations.

Children in the GNCC category should be provided financial assistance, special shelter homes and genetic
counselling, he said, adding that violations of their rights should be treated seriously.

He also called for the preparation of guidelines in this regard.

The state Child Rights Commission assured him that joint initiatives could be undertaken in areas where the two
bodies could work together, the statement said.

Commission Acting Chairperson Cicily Joseph and other members were present. PTI LGK ROH

This report is auto-generated from PTI news service. ThePrint holds no responsibility for its content.
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Only after officers are asked to appear that many reports are submitted: NHRC chief

The Commission chair was talking about the timelines for the disposal of cases before it and how they are
impacted by adjournments caused by delays in government reports.

By: Express News Service

7 min readGandhinagarUpdated: Sep 4, 2026 04:54 AM IST

“It is uniform throughout the country that whenever we issue the first notice asking for the ATR (action taken
report), generally to be filed within two or four weeks...it doesn’t happen in that time,” Justice V
Ramasubramanian, Chairperson of the National Human Rights Commission (NHRC), said on Thursday.

The Commission chair was talking about the timelines for the disposal of cases before it and how they are
impacted by adjournments caused by delays in government reports.

The retired Supreme Court Justice was in Gujarat, along with NHRC Members Dr Justice Bidyut Ranjan Sarangi and
Vijaya Bharathi Sayani, to hold open hearing on cases in the state, which was held on September 2-3 at the
National Forensic Sciences University (NFSU) in the state capital.

Speaking at a press conference in Gandhinagar, he said, “Then, the second time we issue a reminder. If the report
is still not submitted, we then issue a notice under section 13(1) of the Protection of Human Rights Act for the
personal attendance of the officer concerned before the Commission on a particular date. We also state that if we
receive the report before that date, the appearance will stand dispensed with. Invariably, by that time, the reports
are submitted.”

Rs3.5 crore compensation awarded in 2 days

Giving a report on the work done by the NHRC in Gujarat, the Chairperson said, “On September 2, we sat in a full
commission comprising myself and both members, Dr Justice Bidyut Ranjan Sarangi and Vijaya Bharathi Sayani.
We took up about 45 cases and disposed of 27 of them. In 90% of the disposed cases, reports had been submitted
by the government.”

On September 3, the NHRC sat in two sessions. The Chairman took up 27 cases of bonded labour, which were
attended by district magistrates and sub-divisional magistrates of various districts and the principal secretary to
the labour department. Simultaneously, the division bench took up 57 cases and disposed of 46 of them,
including compliance matters, in which they checked reports of compensation payments of Rs 27 lakh.

The NHRC awarded a total of Rs 3.5 crore in compensation to victims over the two days. Apart from matters of
custodial deaths, civic negligence leading to fatalities and police excesses, cases involving children were also
heard. In one case, wherein a child was taken away by a dog, but the body was never recovered (in Kamrej, Surat),
a compensation of Rs 5 lakh was recommended for his family, which hails from Madhya Pradesh.
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Cases involving the deaths of workers in factories across Gujarat were also heard. In Bharuch, following a major
fire and explosion at a chemical factory, five workers had lost their lives, and their families received compensation.

In another tragic incident at a chemical plant in Dahej, four workers died after inhaling toxic gases, and their
families were compensated with Rs 2 crore.

Similarly, in Ahmedabad, three workers died when a large advertising hoarding collapsed, with criminal
proceedings initiated against those responsible, though compensation details remained pending.

Compensation in Amreli case

“In one case, a woman had complained that she was arrested and detained unlawfully. Later, she was released on
bail. The police closed the case on the basis that there was no evidence. But the fact that she had suffered in jail
cannot be wiped out. So we directed that Rs 7.5 lakh compensation be paid to the lady, even though she had
already approached the high court and the matter is still pending there,” said Justice V Ramasubramanian.

The matter pertains to the alleged unlawful arrest and public parading of an Amreli woman in January 2025, in a
case related to the circulation of an allegedly forged letter targeting BJP MLA Kaushik Vekariya.

The police action led to a massive outcry across party lines, especially among members of the Patidar community
to which she belongs.

On the culpability of police personnel involved in the case and whether the onus of compensation should actually
be on them, instead of the state exchequer, the Chairman said, “The police have suspended the officials, charge-
sheeted them and initiated criminal action. Now the case is pending in court. But the police department taking
action does not really solve the problem for the woman. Therefore, we ordered compensation by the state
government... no person can be condemned unheard. So, we have asked their employer, the state government, to
pay the compensation under vicarious liability. But we have given the state the liberty to recover the
compensation amount from the officers.”

When asked if the Commission had found systemic problems in the police department, the Chairman said, “The
police and revenue departments are the oldest departments from British days. They have no systemic issues...
The issues in those departments are the individuals who work at the delivery point.”

On the nature of complaints against the police, Justice Ramasubramanian said, “We also had a case wherein a
person, who was under arrest, went to the toilet and committed suicide. In that case, we fixed the responsibility
on the police officers.”

New SOPs for bonded labour probe in the offing

With respect to the 27 cases of bonded labour in Gujarat, and the problems in their investigation, the chairperson
said, “Many people presume that, in developed states, there will not be a possibility of bonded labour. This
presumption arises out of the lack of awareness of the full picture about what is bonded labour... In all 27 cases,
the district magistrates had conducted inquiries and reported that they were not cases of bonded labour. This is
because of the fact that persons who complained had disappeared by the time the inquiry or inspection was
conducted, because of the time gap between the person sending a complaint to us and the NHRC asking for a
report, and the inspection taking place.”

“We have decided to issue certain advisories as to how to find out the existence of bonded labour... We are now
trying to develop an SOP to properly enforce the Bonded Labour System (Abolition) Act,” he said.

On the presumptions made in such cases and the facts in law, the Chairperson said, “In many cases, brick kiln
owners admitted that they had paid advance money to a broker to bring workers from outstation... If that
advance money is more than the minimum wage, (officials) assume that it is not a case of bonded labour. But, in



law, if somebody is hired by payment of advance money with the condition that they must work for three or six
months, there is a presumption of bonded labour, even if it may not appear to be so. Hence, we have educated

them (district collectors) that this is to be presumed as bonded labour.”

Piyush Goyal, NHRC's Secretary General and CEO, and Anupama Nilekar Chandra, NHRC's Director General
(Investigations), were also present.
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NHRC notice to Centre on child abuse ads on social media

The commission said the matter should not be addressed through a general response on intermediary
compliance

Updated on: Sep 4, 2026, 07:50:01 IST

By HT Correspondent, New Delhi

The National Human Rights Commission (NHRC) has taken cognisance of reports alleging that paid
advertisements displayed on a social media platform promoted access to child sexual abuse material (CSAM) in
India, officials said on Thursday.

The commission has sought specific, point-wise reports within two weeks from the ministry of information and
broadcasting (I&B), the ministry of electronics and information technology (MeitY) and the Delhi Police
commissioner, according to proceedings dated Wednesday.

During the proceedings, it was reported that paid advertisements on the social media site used phrases such as
“rape video” and “child video” and redirected users to channels on a messaging platform where such material was
allegedly available.

The NHRC directed MeitY to specifically state whether the reporting requirements under Section 19 of the
Protection of Children from Sexual Offences (POCSO) Act, 2012, had been complied with. In case of non-reporting,
the ministry was asked to state the reasons and identify the responsible officer or authority.

The commission said the matter should not be addressed through a general response on intermediary
compliance and that the ministry’'s response should be supported by contemporaneous records.

It was also reported that the advertisements had “passed through Meta’s review mechanism and remained
accessible” despite being reported through its grievance mechanism, until they were specifically brought to Meta's
notice by the BBC.

The NHRC said the allegations, if established, raise concerns relating to online child sexual exploitation, the
circulation and monetisation of CSAM or child sexual exploitation and abuse material (CSEAM), possible organised
criminal activity, and potential failures in intermediary due diligence, advertisement review, content moderation
and child-safety mechanisms.

The complainant in the case is the Namo Foundation.
The commission said it would examine whether Meta and other concerned persons had discharged their

applicable reporting obligations and taken timely steps for the preservation of evidence, reporting to law-
enforcement authorities, and the identification, rescue, protection and rehabilitation of child victims.
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The NHRC directed the MeitY secretary to have the matter examined and submit a specific, point-wise action-
taken report.

In its direction to the I&B secretary, the commission also sought clarification on whether Meta, where it
“generates, modifies, curates, recommends, publishes or amplifies content through its Al/algorithmic systems”,
falls within the ministry’s regulatory purview as a publisher or publisher of online curated content under the
Information Technology Rules, 2021.

The commission asked the ministry to clarify, if applicable, Meta's regulatory status and obligations and the action
required to be taken by it under the existing regulatory framework.

The Delhi Police commissioner has also been granted a further two weeks to furnish the additional information
sought and submit an updated action-taken report.

The report has been asked to specifically detail the action taken in the matter and information sought from or
received from Telegram, if any, along with the consequential action taken.
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English NewsLocalGujaratNHRC Gujarat Camp: Police Inaction Scrutinised; Compensation Exceeds 3.5 Cr

NHRC flags major authoritative lapses in Gujarat camp:Police inactions, high-handed action scrutinised; total
compensation exceeds ¥3.5 crore

Gandhinagar2 hours ago

Author: Aziz Cutleriwala

The National Human Rights Commission (NHRC), during its full commission camp sitting and open hearing in
Gandhinagar on 2 and 3 September, flagged several instances of police inaction, authoritative lapses and alleged
high-handed law enforcement across Gujarat.

Deliberations continued throughout the two days over police human-rights violations, prohibition-law
implementation, food security, POCSO justice, institutional care and POSH implementation in the unorganised
sector with complainants, state officials, and NGOs.

Chairperson Justice V Ramasubramanian, along with the members, heard 45 cases. The Commission observed
that while discrepancies were found involving individual officers or teams, the cases did not indicate systemic
lapses in the police department.

The Commission closed 27 cases after examining compliance reports, with authorities reporting compensation
payments exceeding ¥3.5 crore.

Several other matters were kept open for further reports. In the Bhavnagar spurious liquor tragedy, which
claimed more than 13 lives, the NHRC sought an Action Taken Report.

Serious rights violations examined

Among the cases was the alleged unlawful arrest and public handling of Payal Goti in Amreli, for which ¥7.5 lakh
compensation was recommended. The Commission also considered custodial deaths, alleged police atrocities,
civic negligence, child-related tragedies and worker deaths.

Representations submitted by human rights activist Kantilal Parmar included the alleged death of Haniben
Hareshbhai at Amreli Civil Hospital, the alleged public stripping and assault of a woman in Dahod, the Rajkot
custodial death case and demands for cremation land for Scheduled Caste communities.

The Commission also intervened over the absence of cremation facilities for Scheduled Caste communities. In
Sathal village of Dholka, the community had to travel 12 km for cremation for decades. Following the intervention,
a grazing ground was resolved to be converted into a crematorium, enabling last rites in the village after nearly
80 years.
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Some exempted occurences

However, cases which skipped scrutiny from the Commission was of Ahmedabad’s Chirag Vala, whose body was
allegedly cremated as “unclaimed” despite his family reporting him missing, as well as the custodial death of 64-
year-old Zahiruddin Shaikh at Vejalpur Police Station.

Another case from Ahmedabad was of the illegal firecracker factory blast reported this year in Ramol which
claimed ten lives, and the similar explosion reported last year in Banaskantha's Deesa claiming 21 lives-both
skipping the Commission’s overview.

Civic and labour law issues

Cases involving worker fatalities, school infrastructure, food poisoning, water contamination and civic negligence
were also heard.

In Bharuch, families of five workers killed in a chemical factory fire and explosion received compensation, while
families of four workers who died after inhaling toxic gas at a Dahej plant were awarded more than ¥2 crore. In
Ahmedabad, three workers died after an advertising hoarding collapsed, with criminal proceedings initiated.

Accountability behind bonded labour cases

The Commission heard 27 alleged bonded-labour cases. Justice Ramasubramanian observed that seasonal and
migrant workers often disperse before authorities take action, allowing legal procedures to remain incomplete.

He also noted that advances paid to middlemen to procure workers for brick kilns could create compulsory
service periods—an arrangement he described as a serious, though often unrecognised, form of bonded labour
in Gujarat.
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Ahmedabad Others
In 2 days, NHRC clears 73 cases, awards Rs 3.77 cr

Hears 156 human rights cases—including industrial deaths, police excesses, illegal arrests, child-related cases—at
NFSU

Ahmedabad Mirror
Sep 04, 2026 06:00 AM | UPDATED: Sep 04, 2026 01:19 AM | 9 min read

The National Human Rights Commission (NHRC) disposed of 73 cases in two days during its Full Commission
Camp Sitting and Open Hearing held at the National Forensic Sciences University (NFSU), Gandhinagar, on
September 2 and 3.

The Commission heard a total of 156 cases and awarded over Rs 3.77 crore as compensation in cases disposed of
during the proceedings. The camp was held as part of NHRC's effort to provide speedy redress to victims of
alleged human rights violations. On September 2, NHRC Chairperson Justice V. Ramasubramanian and members
Justice (Dr) Bidyut Ranjan Sarangi and Vijaya Bharathi Sayani heard 45 cases and closed 27 after examining
submissions and compliance reports. In several matters, authorities produced proof of compensation payments.

Among the serious cases was an allegation that a woman was arrested without proper notice, for which the
Commission recommended Rs 7.5 lakh compensation. Cases involving custodial deaths, police excesses and
fatalities caused by civic negligence were also examined.

Industrial accidents figured prominently. The Commission also heard tragic cases involving children.
Compensation was recommended for affected families. Directions were also issued on school infrastructure
deficiencies and lack of cremation grounds for Scheduled Caste communities.

On September 3, the NHRC Chairperson separately heard 27 alleged bonded labour cases, in the presence of
Guijarat's Labour Secretary and concerned District Magistrates. Authorities were sensitised to deal
compassionately with families, particularly women and children, and to identify indicators of bondage while
examining complaints. Simultaneously, the NHRC Division Bench heard 57 compliance and other human rights
cases and disposed of 46. Proof of Rs 27 lakh compensation paid to the kin of deceased persons was placed
before the Commission. Further reports were sought in the remaining matters.

The Commission also discussed food security, justice for POCSO survivors, institutional care for young girls and
implementation of the POSH Act in the unorganised sector with NGOs, civil society organisations and human
rights defenders.
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The two-day exercise concluded with a meeting with senior Gujarat government officials and a media briefing.
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NHRC takes cognisance of 'paid ads' on Meta platform 'promoting' access to child sexual abuse material

It was also reported that the advertisements had “passed through Meta's review mechanism and remained
accessible” despite being reported through its grievance mechanism, until specifically brought to Meta's notice by
the BBC

Updated - September 03, 2026 06:38 pm IST - New Delhi
PTI

The NHRC has taken cognisance of reports alleging that paid advertisements displayed on a social media
platform, owned and operated by Meta, promoted or facilitated access to child sexual abuse material (CSAM) in
India, officials said on Thursday (September 3, 2026).

The National Human Rights Commission (NHRC) has sought specific, point-wise reports within two weeks from
the Ministry of Information and Broadcasting (MIB), the Ministry of Electronics and Information Technology
(MeitY) and the Delhi Police commissioner, according to the proceedings of the case dated September 3.

“MeitY shall specifically confirm compliance with Section 19 of the POCSO Act, 2012, or, in case of non-reporting,
state the reasons and identify the responsible officer/authority. The above issue shall not be left to a general or
omnibus response on intermediary compliance and shall be answered specifically, supported by
contemporaneous records,” the proceedings said.

There was no immediate response from Meta Platforms.

"The Commission took cognisance of media reports published by the BBC World Service, alleging that paid
advertisements displayed on Instagram, owned and operated by Meta Platforms Inc., promoted or facilitated
access to child sexual abuse material in India," the proceedings said.

The reported advertisements allegedly employed expressions such as "rape video" and "child video" and
redirected users to channels on a messenger service where such material (CSAM/CSEA) was allegedly being
offered for sale, they said.

CSEA refers to child sexual exploitation and abuse.
It was also reported that the advertisements had “passed through Meta's review mechanism and remained
accessible” despite being reported through its grievance mechanism, until specifically brought to Meta's notice by

the BBC.

“The allegations, if established, raise grave concerns of online child sexual exploitation, circulation and
monetisation of CSAM/CSEAM, possible organised criminal activity, and failures in intermediary due diligence,
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advertisement review, content moderation and child-safety mechanisms,” the proceedings said.
The complainant in the case is Namo Foundation.

The matter warrants examination under the POCSO Act, 2012, the Information Technology Act, 2000, and the
applicable intermediary framework, including preservation and forensic scrutiny of electronic evidence;
identification of advertisers, publishers, beneficiaries and other persons involved; tracing of financial trails;
identification, rescue and rehabilitation of child victims; and determination of responsibility of the concerned
intermediaries and their officers, the proceedings said.

The Commission observed that Section 19 of the Protection of Children from Sexual Offences (POCSO) Act, 2012,
mandates reporting of known or apprehended offences to the special juvenile police unit or local police.

In matters involving suspected child sexual exploitation or circulation or commercial exploitation of such material,
this statutory obligation cannot be substituted by internal correspondence, grievance redressal or regulatory
engagement. Section 20 further prescribes specific reporting obligations, and the Act provides consequences for
non-reporting, the proceedings said.

The Commission also takes note of the Supreme Court's judgment in the Just Rights for Children Alliance & Anr vs
S Harish & Ors case, emphasising prompt reporting, preservation of electronic evidence, coordinated
investigation, identification and rescue of child victims, and statutory compliance.

The top court clarified that Section 79 of the Information Technology Act, 2000, does not, by itself, absolve non-
compliance with obligations under the POCSO Act and rules, the Commission said in its proceedings.

Accordingly, it “requires examination whether Meta and other concerned persons discharged the applicable
reporting obligations and took timely steps” for the preservation of evidence, reporting to law-enforcement
authorities, and identification, rescue, protection and rehabilitation of child victims, it said.

In view of the foregoing, the secretary in the Ministry of Electronics and Information Technology is directed to
cause the matter to be examined and furnish a specific and point-wise action taken report, the NHRC said.

In its direction to the I&B secretary, the rights panel asked “whether, where Meta itself generates, modifies,
curates, recommends, publishes or amplifies content through its Al/algorithmic systems, it falls within the
regulatory purview of the ministry as a publisher/publisher of online curated content under the IT Rules, 2021,
and if so, the regulatory status and obligations applicable to Meta and the role or action required to be
undertaken by the ministry under the existing regulatory framework.

To the Delhi Police, the NHRC said the report submitted by it pursuant to an earlier notice of the Commission is
taken on record.

“The Commissioner of Police, Delhi, is granted a further period of two weeks to furnish the additional
information/details sought and submit an updated action taken report, specifically indicating the action taken in
the matter and the information sought/received from Telegram, if any, along with consequential action taken
thereon,” the proceedings said.

Published - September 03, 2026 06:36 pm IST
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Child sex abuse material on Meta: NHRC notices to IT, I&B ministries
Ambika Pandit TNN | Sep 4, 2026, 02.12 AM IST

NEW DELHI: National Human Rights Commission has issued notices to the ministries of electronics and
information technology (MeitY) and information and broadcasting (I&B) as part of the ongoing scrutiny of
circulation of child sexual abuse material on Instagram.NHRC member Priyank Kanoongo, whose bench issued
the notices on Sept 2, highlighted that the inquiry was no longer confined to who uploaded objectionable content
on a platform. "It also examines the extent to which the platform's own editorial and publishing systems
participate in the generation, selection, circulation, amplification or monetisation of content," he said.

The bench has asked whether a digital platform's legal position can continue to be treated merely as that of a
passive intermediary when its systems actively generate, modify, curate, recommend, publish, amplify or
monetise content.

The commission has specifically asked the I&B ministry whether Meta falls within its requlatory purview as a
publisher or publisher of online curated content under IT Rules, 2021 wherever the company's systems generate,
modify, curate, recommend, publish or amplify content.

Meta owns Facebook, Instagram and WhatsApp.
Details have also been sought regarding the regulatory status and obligations of Meta and the action required to
be taken by the ministry under the existing regulatory framework.

The notices to the minis-tries follow ones issued to Delhi Police in July after NHRC took cognisance of allegations
concerning paid ads on Instagram that facilitated access to child sexual abuse material. The commission has now
sought action taken reports within two weeks from MeitY and the 1&B ministry.

The matter arose after media reports by BBC World Service alleged that paid advertisements using terms such as
"rape video" and "child video" were being displayed on Instagram to redirect users to Telegram channels where
such material was allegedly offered for sale.

The bench has also sought a response from MeitY regarding compliance with the provision on mandatory
reporting of offences under Pocso Act 2012 and on whether the matter was reported to the special juvenile police
unit or the local police. If not, MeitY has been asked to identify the officer or authority responsible and indicate
the action taken for the lapse.

Material placed before NHRC includes screenshots of Meta's systems which, according to the complainant,
provide suggestions relating to content ideas, audience engagement strategies and monetisation methods.
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NHRC, India concludes its two-day Gujarat Open Hearing and Camp Sitting in Gandhinagar
Press Release

National Human Rights Commission

New Delhi: 3rd September 2026

NHRC, India concludes its two-day Gujarat Open Hearing and Camp Sitting in Gandhinagar

129 cases including bonded labour heard in the presence of complainants, victims and officers concerned
More than Rs. 3.7 crore monetary relief paid to the victims of rights violations

Senior officers sensitised on the issues pertaining to crime against women, children, among others; the
Commission appreciated their efforts

The Commission also interacted with the representatives of civil society, NGOs and human rights defenders to
strengthen coordination

The National Human Rights Commission (NHRC), India led by Chairperson, Justice V. Ramasubramanian today
concluded its two-day Gujarat Open Hearing and Camp sitting in Gandhinagar, Gujarat. The Chairperson and
Members, Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard 129 alleged cases of human
rights violations, including bonded labour, in the State. The complainants, victims and concerned officers of the
State government were present.

On the first day, the Commission, after hearing the concerned parties in 45 cases, closed 27 cases. Proof of
payment of compensation was submitted in many cases, amounting to Rs. 3.5 crore.

Various cases of serious human rights violations were taken up. In one case where a woman was allegedly
arrested without proper notice, compensation of Rs.7.5 lakh has been recommended. Apart from matters of
custodial deaths, civic negligence leading to fatalities and police excesses, tragic cases involving children were
also heard. In one case, where a child was taken away by a dog but never recovered, compensation has been
recommended for the family.

Cases involving the deaths of workers in factories across Gujarat were also heard. The families of five workers
who lost their lives following a major fire and explosion at a chemical factory in Bharuch received compensation.
The families of four workers who died after inhaling toxic gases in another tragic incident at a chemical plant in
Dahej were compensated with amounts totalling over Rs. 2 crore. Similarly, criminal proceedings have been
initiated against those responsible for the death of three workers who died when a large advertising hoarding
collapsed in Ahmedabad, though compensation details remain pending. These cases reflect the Commission’s
firm stance that industrial negligence leading to loss of life must be met with both accountability and meaningful
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redress for victims’ families. The Commission also took up issues of school infrastructure failures and the lack of
cremation grounds for Scheduled Caste communities, directing remedial action.

Today, on the second day of the hearing, the Chairperson, NHRC heard 27 cases of alleged bonded labour in the
State. The Labour Secretary, Gujarat and the District Magistrates of the concerned districts were also present. The
Commission heard the submissions of the District Magistrates and the reports received in the cases were
considered. He sensitised the authorities to be compassionate while dealing with women and children and to
ensure that indicators of bondage are considered while dealing with such complaints.

The Division Bench comprising Members, Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard
57 cases, which included compliance matters and other complaints of alleged violation of human rights and
closed 46 cases after hearing the parties and reviewing compliance reports along with proof of payment of
compensation of Rs. 27 lakh to the NoK of the deceased. Further reports have been sought from the authorities in
the remaining cases.

The Commission interacted with representatives of NGOs, civil society organisations and human rights defenders.
Important issues such as better implementation of the National Food Security Act, 2013; justice to POCSO
survivors; institutional care for younger girls; single-window clearance system and issues regarding the
implementation of the POSH Act, 2013 in the unorganised sector were discussed. The Chairperson, NHRC
acknowledged the need for better coordination between stakeholders and the NHRC.

Thereafter, a meeting with senior officers of the State government was held where important issues such as non-
submission of reports, the need to sensitise concerned authorities on bonded labour issues, violations of human
rights by the police, the need for proper implementation of prohibition laws, among others, were discussed. The
Chairperson appreciated the authorities’ cooperation in providing relief to the victims of human rights violations.
The Open Hearing and Camp sitting concluded with a media briefing.
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Sifehd STferaT™ gThis: Alfgd-gitd THehSer IR AMAIEHR TN 9%, Sied 9 At fawqa Raid
By &tues el | ftelr uurY | emed!
Sep 03, 2026 06:25 PM IST

et | gRATUTT TR sifdha snferam gaareis & wfda RNt Aifgd ik i i gferd gous A g3 Hid & AW # SR UaeT 5T
HAHITSRR STANT = e o Siefdeanrt & fakgd Rulé derd &l 81 ST = SIud @l 13 AdeR 2026 da Rulé mRgd A & fAder fiaw
&1 HTHC <hl 31Tel! GAdTS 16 TdaR 2026 ot gHf|

g PRATS SIS SABR T & AT T SHATH BTG i 3R T ST PRI & SR R Fi 78 1 fIpra J gods &t
gRIATTT 3R 3T S8 "eATehA 6l Wdx gd fAsaer Sira &t AT i 15 T

HAFETEHRR JTINT & TG H 31 3T <l et o gt 3refteres <l ok & Asht 15 A3Ttum™, ey 3R SAa g1 &t ot srdetieh
fahy ST AT I &

ST BT i AR H 30 3R i I e 8:19 TSt 30T Tgel ohl 3TR ¥ Ta TR g 71 Uiee a1 +ff fSres foham mam &1 e
& Hdfores, URe # GIHT SfAd SR & gfeld o 8 Ig 3R IT Ad Ik TAehTSeR chi 3T1R1ehT TTdTs T8 oY | 38 918 T+ 3T
eAThH chl TdT SITg <hl 7T &l 78 &1

fRremrera & gfara & fOrar enfuter & qam Y off STTa s i AT A T &1 T J gferd W e gER & @l o€ 2t 37 & Rty @
of

3 AHATYHR AN gRT fSeridenrt & Ruld defe fohy ST & a1e Jous & Fs HeThH, fad srars 3R ferrd # o 7e
SRIYT wR gt <t fAemrg feeh &1
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Hindi News > Uttar Pradesh > Shamli News > The Human Rights Commission has sought a detailed report from
the District Magistrate on the encounter.

Shamli News: TAahI$er # AMaT@hR AT 7 dred & At fawga Raié
TaTe =S T, st Updated Fri, 04 Sep 2026 12:13 AM IST

AT | 3ifehd afelaT greris & RIfAET Aifgd 3R A i gferd gorg # Hid &Y ST &l dlehe IR U AT AFAIIRR SRR =
et & iRt & fagd Ruté deta &I 81

TSI STUHR TAT & AL L& AT SIER i 3R F A fABRIT TR AT A 13 TafeR dch RUIE Uegd el o Haer fau &
AT Pl 16 TR Pl Glag fovar AT 81

ST 7 31U 3T3LT | 31 SWTRd i e & Yfera srefleres Fi 3R & it 78 Aaum, e ofk S8 g1 1 +ff sraeiien fohg s
T oo forar &1 Siffars a1gR &Y ferra & g & fOar enfurer gRT gEr & &t o€ f2ift 37 & oty &t oft ST aerg ST &Y 71
B
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mamala-priyanka-kanunago-bole-emaiaitivai-aura-emaaibi-se-manga-
javaba-dilli-pulisa-ko-15-dina-ka-samaya

Tt A <MwoT ATl AT fORics ST Siel-grgesdiars ofk THaSe! & #i T Sar, ficeht gferd &t 15 &7 a1 e

T Reett, 3 fRAdsR (3Mgue=gm) | a1t A wor arft & A & wEia AFarfder ST (THvgsiRdt) & I 3@ W
TGS} Taw fRics st = Srare faam &1 321 et fob Trregsmeedt 3 g Harer (gagensdtars ik wrendet) @ Srare AfT 1
feeht gfora ot oft 15 o= o1 T o war

T8 faeedt, 3 fAdeR (SMSUTATY) | a1 A wor Il & Ame § I AFarfdeR SN (TUTeiRYY) & I 3 UR TSRyt
e fRies s = Srare faam &1 31 whet foh grggemeedt 3 g Hererdl (Tagensdtars ik wrenddt) @ rare A &1 R g
ot oY 15 o7 o1 o Rar man &1

fORich ShIETiY < chegT, "39 A § HEN dehdie 2 HEI Ugel T foram o ok Reet gferg &Y Aife s o1 39 a1d gHeH ghft b
3R Sl & A1 0T @ Spet areft & § ot [Afedd iR oR s et Ui QMTWOT g3 §1 I8 Ueh SIURTY § | GERT STURTY e o Al
SToT 3R I7ehT i3t I T &1 39 2T} o) SiiFare QTR o1 IR STuRTe &1 3¢t dvg 39 ATl ol st & foig fasira= e
Uah 31T 3TORTe 81"

31 hgl, "IHAT-3TeTT ehg dlich eh SURTY §U &, I7eh! el ST giclt 81 ST faeeft gferd et Aifed Asie ST e & Aqer faw
& gaA foceh gfera @ et foh aeat qe1oR o fohw Rt & €, 39e Ut ot s | faeett &t Aifew gaferg e ma foh g st
feadsatsr siffargsier () 8, at fieeht & 81 safaw smar gh”

3B T g, "faceh gfe A 89 I8 SR & 3 389 der g il ot Aifew AT fea & siR A pm = @ &1

gt off=, fRies ST = ohgT, "R eRal A G TaTel 31T €1 I5i- &8 JdT ¢ foh FaHT Td UHRuT #ATard (THSMSS!) 3 Hel &t
e SIRT fohan 81 ST, I8 Il UTaeTT & SRR @ S1gY & 91d §, Hifch TR ehis STURTY G § df Sird g, AHfed gl AT
ST | 3R &8 IS TAThRY i AT Woiehe U@ af Ig adtaT -Tal &1 g 39eh! STHepRY gfa ot &t anfea”

S=I9 31 g, A THSIATEAETS ( Staeie 3R GurT Melfidh wamera) & geT & fob 39 geamhn & R & gforg &t g & 39
fehelt SfUeh Rl @ Ig eITuRaTgl dt 181 g8 8, Hifch g4 faeed! il 3 U ehlg o1 gl dl fob THgSmEliars & I6eh Urd his T 31
gl"

fOies SIgTt = g i T fob At ot SrSdt Uae oY 9RT 79 # Ueh A gTeR' el 3T 81 A ek’ 39 aTd ol & foh I8 gexHifsaedt
(HeTR) WEHR &1 $H SFR 3T TN HifSdT WehiH TR SIS et IR v & dF Seerifededl e dgar & & ' wewid
Igi g T 3rTeRe At SRR T & Y H 39 Al o folw fSmieRt =81 §1' Q4T a4 deh giaT 8, ST goR 31U+ fdees & arfl &t ardefs
R Y81 &1 IgT ek Ueh I5aTd Ig 1T & fob Aer 3 8 1Y god aif-d fohg &1 at ufefd aeas 3a &1

361 g, "got fArIaeed A St IdTT, af 8- e aTetl 8| fRIehradendl 3 $© ShimRiicd Al 8, ST SIe™ e IR gdT IoidT &
foh AieT ag ot IdTaT & Ik fohd TR & diewe o1 difSat srem W gor &t G4 e at ag ot adTar ¢ ok fhdw o=t Aifsat suets foman
S| at fift 1 e a1 & ofiR At i vfde s i gfaer +fr S @T 81"

fORIch I = g, "S9 Td S HIRUT Ael STU-T SceHIfSTe (Heaw) Wieh = hl YfHehT § 18R 31 STdT 8| I8 thee aIRE e arell
TiehiH g9 ST 21 39 f&fa & ongdl vae &l urT1 79 § Ueh 'A% gk’ @ &1 STaT 2
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Y Srare A7 81 fieet gferd 3 g9 15 137 o1 w9 /i 81 g8+ 3 a\a < foar
__,W %I

Sidfroay



Jagran, Online News, 04/09/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.jagran.com/world/other-unicef-20-million-children-
face-online-sexual-abuse-annually-news-in-hindi-40361709.html

f3fSteat gfar & el w9: Ueh A1 7 21 Q21 & qf g I3 g Sl di QNwur & fRIeR
By Digital Desk

Edited By: Shubham Kumar
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gAY RIS & SgER, 21 20 H Ueh Frel H 197 &Y ahls §<=d 3ifTelrs A Iafis a1 AR §U &1 38H Tieret HifSar wiewid
3R QaMTs-SifAd |t BT geuanT enfAe 81

fefSieet Sw, fSiman| srre1 & f3fSiea gidt gfam A &8 Ton-gmR & a1 e §, AifcheT a8t dehriich g Wad grfard widsy gt areal
& folT U 3159 iR WaTeh STl §icht o T8! & | THaR bl JAHHh gRT SR Geh 3icdd fAdTees RUIE = afedes TR W ggahy 74T fdan
2l

59 RUIE & IR, 21 321 § Eexc T SXAHTA el dTel T &f ahelg Id Uh ATl o 3iaR f3fSiedt wiehH W a9 3afis ok
M7 <7 fRIAR §U &1 g SHiehsT chael Teh H&AT T8l 8, dfedh S SR ARGHAT I @I g 8§ it 39 ffSieat siupR # ge 3@ 81

gexe Hifsar o= srawifera a1 g argr
It o folq s et aTet! g Y <l TRAT JAAT T I8 eI U a¥g & a9 I8 g+l 7 § Uah g, fSra# snhiear, gferan,
AifeT smRenT 3R gt gAu & 21 321t (S =T, UTfchedr, siTeitel 3iR afcfa) & sreal & e fohg Tq aderon st enfie fosar mam g1

Ro sardi g fh 129 17 avf &t e & s uia d & Uoh & 3Hfeeh ae 3 SIS WiehiH TR I 0T T AT fhal &1 $TH T
1.5 IS S ohl Sfaifed rectiet Al ST AT AT U, 90 7RG S| ohl TATeT araiafl a1 aEdR AISH et o felg AsTeR fohar
T, 3R 40 oRg St Y (st qeei 3eh! Hgafd o T ag-uamia e &t T

3 SAteh (o Tl HIfSaT T o1 s&adTe
TIY SXE 919 I8 & b 59 Iadis 8fiR WU &1 T 60 Ufderd fewdT hage, aIcayy, S, Hudc 3R fehela S aldta
g Hifsar wiewml W gai| @gl, 14 ufderd Aret sifers AfHT & SR dma el

THAR T 31TE 39 RUId & SgaR, e & sifde Ame # fifEd 9= 39 aafda ot uga @ S & - 918 98 $iE I &f a1 RedgR -
St 38 ufaerd AT # SroRTeft & Ugel! HelTehd 3T-elrs &l gs o

anféfthfarae sefasia o 7a1 @awr

T & 91 I @I 3R ) W1 &0 d1 S 38T 21 Sfcfhiae sefaaiy (Targ) & o9 3R | ofa I Y Siuthes ofik wareg-silAd
Jreeftel aediR 3R fifSat aHTRR 378 seichiel et o HIHC doft 9 d¢ 3@ g1 1 a2l & 3Hichs] & AFIR, T HT 11 oRG =i ohl 9 T8
Teh-ileh oh STRA ARGk TS &1 PR S=T 14T

S UGR & dh11ch! SMYUT ST S h chiHel A UR TTgXT 3R fAedeeh UTa Usdl ¢ 1 37e9d+ o S9R, U8 S § Mg & faar
3T T Qg et T Uga chl UG HI S| G 74T IR AT e UTs TS|

3 TR TR SR AR a-1a € S[ETd 81 39 J1a9g, =%, f31sTeh ok amifoie dfe- o eRuT Geh ufderd & «ff & Aree o
fRrerId gfeiw, STfSien Shriehdl IT gedelTsH UR ol SiT & | STTEehieT Sed 39 G4 bl 3Tchel ol Ug- ohl Aoy 8
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At ht HrIhRT (Aa2reh heRiH Thel J Mg fiaT ererd ad gU et & fob 3 g areeil b TgRT AHEeh MTUTd 3d &1 I =
WHRI 3R Tg1 deh-itchl Shufal & T srdiel i ¢ foh 3 fefSiee wichnd uR Yrerm U ol ASTgd &, TarTs & S8 9T uRel &
AT e I TT¢ 3R st & oy Ruifé crawen et st a1 arfds g oft s=a1 39 avg srhaius 3R SR A T R

greal o G LNYoT & gt FrHUt & g9k W NHRC &
AT AT SHfIPR SN (TITFSRYT) = Hel Weh™ R JTd I Y0 Ird} &t dgrar o aret 'O fasiot & gar & Hifsar Ralef
I W G o g1

SN 7 39 TR AW H g1 3R UHRUT #3101, SAagl-ad 3R a1 el Harerd 9o faeett gieiy spfisr & Aifee St foar
21 gugemRet 3 goft Taifdd v ok srfdreRat ot &t T & iR 39 W figar fawga Ruid der o ot FAder fRan &
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TG Ak T H SIS o ST el JTed! IR TAaSRE! 7 fIhrad
Sep 04, 2026 01:51 am IST
By Hindustan | Bureau

fergeam, feeriiat

TG Tk T H SIS o ST ehl ASTe] IR TSR H IR 7T deh Uit # ST of ST &hl AR IR TAgaSReE! # fRehrd

feRRITTTST | TETGRIIST TS o He@ AT Uadd fRd AT Siefl-sT |Te 0 UTHIUT gRT WFH3T o o e ddh TR Ul # SaRehs SIS
A ST ST HIHET 37el ISR AT SRR AT g T § | §e1 & difsdl 9 3T 8

fRreprard ok SPRaTs

39 & UG SEATTAh Whiclk Td WER STeqseedeh SREUT Hal o IR 37eaeT JT HexdT SMyfdhicheor f1em & Javaq grefl Aigwig
R fAfgeht A TaggeRet A R ax A # dhiel g¥dard i 7R i g1 e & vaggeRet & @ afdg, R, Suw
feherieT, afda, amfior st faemr, fagR quT sgIgwisT & R e &t Fifed SR & IR AT IR deaTde RUlc aad e ol
3mrg fhar M Bl

fRater a1 ger

a1y & Hefda sifdentiat 6t «ffrer ok o1 ak it T wRars Fr off wEien wwa i A K 7S 31 gt weaw RAfgdhr 3 e ok foheh
Hd Afda & sifaw TR & fog aRar ek ool @t s SifEw & sraea <t ur &A1 ug, I8 dgg ik adia ok uemafaes f@afa
gl

STet URag <hl JTaLThdTy

361 gl foh IE ATHAT Shadl ol aT TS hl AT bl Tal, Ficch ANTIRG] hl GRET 3R Hddh & TS SHfdH TR & ST UH 8l

fevemraa # AT < 71 & o Wl gt a9 deh AT Cielt-aET "1 IR dwhiel SRR g 3R ufiferd Tifdes ht e 6 S| @gpen
& IR 3MTaRTS Yol fAHT0T Y Ufchar st THdeg fovar SITg 1 A1 g1 SmieR uemafes SifdeRal &t Sareqe! a9 e 3R A 6l

WA ST g deardes Raid Je opr off emre frar mar g
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csam-ads-row-nhrc-seeks-reports-meta-questions-ai-role-2026-09-03

ST R 138 UGS AT+ IR TSR T&d: 2 g A HITT STard, a1 deiil hu-T &t gfedher?
h 2%k, 3R IS, 8 feeet!
S grae Thu, 03 Sep 2026 05:42 PM IST

SR TR S| & I AT § S AR ol TeTdm & dlet Us fasTu= o1 S2el g A HHILH 3 el T forar g1 Hifsar
RotE & SgaR, TTgeRe 3 sdagiea a Tt FATerd, o 3R ST HATerd, I 3R TR0T HTer 3R Reett gfaw @ af g
& 3igz Rl A 81 MY ST & SMRER OR1 ATHT RaT & 3R HeT IR fRiehatn ol et <11 3@T 81

IEESIKS

AT G ST HHILH T TESNRET = HeT o ST R Sl & Fi- 20T § g8 HelRge (HTaqH) deh Ugd hi hidd dk 1)
JEIAT & AT S T4 dTet U fAzre=1 &t Rutced o1 a3 foian 81 59 At # ST = gelagii-ed Ud ga=1 Urefiich! #amea
(MeitY), @1 Td UERUT #ATd (THSMSH!) 3R faeeht gferd & g 9wrg & iR @re iR dige-argst vae™ eopd RUté At 81

AT & QRT AAT?

TR, TIUTSNRE! A e #Hifsar Ruica o I3 foran g1 RUEH # oYy e mam o1 foh $%enm WR fe@mg 71g o us faqmesi &
SIRT WRd H st & G ooT § S8t Al ek ugd @bl hidd dR R agra faar man oRiy § o g fasmu=t # u difsat ofik arses
AT SIF 2l AT gEAATE fohaT TIT 3R JSTE oht Ceftiid o I el hl SR AT 1, STgi Ol Il hfda dR wR fashl & fag
It haTg oI et ot

fersroe ey f&eed W oft Fare

3o &) 18T, TgeiRadt Y shrfare) & aher man @ fak Rt fhg e fasmoe der & Reg Ren @ ToRA & d1asig Hfd dk R Iuerey
| RUlE & SgUR, ¢ a9 g/l T 59 3¢ WY dR UR Al & I # I8 AHeT ol 8

3TN hT heT & foh 3R I JIRIY i & Tl Ut 91d &, ot A A smufisies 3ire shee deb iffd a8t /i a8 ==l &
Siterrs @ e, Hoaes a1 Hieageen & UaR 3R HfAd geitereor, Gfaa Tnfsd srarrer aur = geften, dhée dise ik
Tt GReTT Saw ht gaeiicrar § g iR Fara 387

MeitY & diergt &bl &RT 19 WR STaTe AR

TATTIRAT 3 MeitY @ W9 dR R Ig dd ah! el & fob uieat Tae, 2012 6t &RT 19 & d8d &RIT hIRaTs ahl TS| &RT 19 & dgd o
STRTe I STHHRT e W Hefdd Antet S Rul @Werer Sanmse gferd gfHe ar wiria gfes ot fhg S 6 saawim g1

TG STRE! A UBT ¢ b T i STuRTey i SR e & 918 gaeh! RUIE i 718 off | 3R Rl g1 &t 78 af gaeh! aurg ok
fSIeR Sifdrenrt a1 UTfensor &t STeRRT Y 3 l el T 81 ST = TE foha & foh U1 "t 7 st Raifé i eRt @t
hae sfge-t I, ferrad fRue™ a1 Ramhig ufehan @ 78 Sgat ST JehdT|

HeT &t garrg yfAhr oft Sifg & SRR A

3T 8t T8l 59 A § TavgsiRdt 3 A% fasmoet des ot st ditfaa ) =i 1 s < ag Tare oft 3o § o 9R der & wang
3R geniRafies fa%ed shie P a4, I3e1d, TIRE Hed, RpHe &, Teh1fd a1 IGIaT od 8, af FT Shu-t hl i [T % g
IO &Y T8 STt B

THMSS ¥ g STia- ol vl 7T & foh Tt 9ffHehT giF TR T AT IR S1Eet Ted, 2021 & dgd TS RICE ched o UleeiR Al
Geifdra Soft & dk R S 3rert Mamdhia e drp gidt 2

izt @eg R o 3371 gara?

Tieret HfAT wiehid Pl SeeHifSast & dR TR TS BT GRET fAad g, afchd TITTSIRET 31d I8 3@ dTad] & foh 919 wiehid &
30 O%eH e ol o, Repfis e, Fg™ a1 AiFCISST el | Aiohd AT FYTd 8, af 39eh! SrieRt e I 9k a3 g+t Ayl
STTANT 7 39 91 IR SR 31 § foh Aer &t areafdes dep-ich! 3R HUTGHhIT AT Sl d@e I ad fohar ST a1feg foh ag &tk o
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fAfsha wiewnd & a1 3T fRAwen dde & varR ok ywier § ftha ffier A &)

guie hte & thaat ot ot ik

TAQIIRET A SIRC T3 BR fAeg TR g TATGR I T gReT U8 31y A & ufid i & thaet a1 off d5m o 81 s 3
a R, gaaeies Tad! ot QRied wam, JEfad goiftat & dta auw, st 6t ugar iR 37 Ja1d  GReT S Uggeil ) SR
f&am 81 TugeRet A Tg +ft gl g foh SwiHE ertarstt Tae 2000 < &RT 79 37U+ 3T # it Gare 3R 38 dgd ar] [emarRat
T U7 = Tt @ B 8l adT

S # o STl R gl ForR?

TG STRE! Shl SRIATE! & TR, AT i Siid dicd ae, ShiHeH caTarsil Jae 3R @1 SexHISat Shideh o dgd chl ST
ATRT | SHH Seiagieh Tedl el GRI&TT 3@ 3R I7eh! BRIAS T4, fasma=rardr 3R e Haifd ual &t uga™, faita ai-a &l st
T Gl I, aTed Rfat Y ugar iR srra q2m I7eh! Y& 3R Yaid S uge] oA 8| a1y 81, Jafdd gexHifsad) ok 31
fSeR sifdemial &t ffent 3R fSmIeRY i STiwr o 3w gt Hend! &1

focet gfera @ oft 7l 78 sruEes Ruid

SRIARM SaIdirel Yae fGeet! gfold &l Ugdt SIEd ohl 15 RUTE ol ReplE # folam g1 3@ gfeld e, faeett ot SifdRead STHepRT 8k
ST TeRM ohd RUTE g1t e & forg &Y warg a1 sifafe wwa faam man 81 gfei & @ dR & Aame § &6 18 dRar ok
Seftumg @ gitft ar ure 6 18 STHBRI, SR s 8, S fdaruT 3R 3 SIHRI & SR R chl T8 3TH hl ehRdTs IdT et gl T
gl

379 3 T GITT?

3F MeitY, TramSHt R faeet gfor ot grggemvelt & amm dige-argst Ruld Tt ginft Stra ot qrar Rk fdra dews fasmot
da T8l &, dfewh gg Y 3T ST 38T & b wWew i 6t aep-ihl, Tang ik Temiafe vonfarai shée & oo+, RAwiiker, mar ik
Afergoie™ # fovat wfchar fffient ATt €1 fhetaTel & Tt STRIY 5119 & GRR F § 3R TggsRa 7 a7eff 571 il &l sifdw wu 9
g 383 arer fAshy 8t e &1
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Meta Platforms CSAM Case: Hel TR S<dl o i IWUT & 8T chee, NHRC A $%RIH A1et H ST df <, Aifed SRt fohg

TET AFATER RN 3 #el & @WifHE aTe Fisrd Hif$aT wenis, fasivee e (Instagram) R STt i I9oT Irfift & S8
fasmo=T iR TRft & TR Pl e TR T STUATIT &1 STRINT & Ty fURich I <hl STeerdT aTell 1ia 3 Serag o 3fR a1
GTenfiIehl HaTer dT Yo Ud TR HATE bl STUaTe ey SR & &I tdTg & HiaX dRaTs KUK dad &l 6.

By Anita Ram | Published: Sep 04, 2026 08:58 AM IST

73 feett: AeT (Meta) & T WehiH %™ (Instagram) WR aTd A Siwor amft (CSAM/CSEAM) & T8 ot & ueefH &
A # A AFANESRR ST (NHRC) 7 g TRGR & & U@ AT o ITh ST 3l GRIRT fAwgd e AT 8. ST & 96
fORieh I bl SrezrerdT arell Uis = Selagii-e 3R a1 Urenfiich! H3Terd (MeitY) 9T o1 Td UHROT H3Terd (1&B) i Aifed SRt
R 3 Idg & iR figar Rulé uxga o= o Fder i .

AFATEhR STANT & WE fohar fh a8 ST Shaat smufisie Il 3Tdeis & aTet afaadl de diffd 78l &, afcs ag off w1 @7
& fop tera Hif3aT wiewid & durgdy, fAw et (Recommendation) 3R Fgtevor (Monetization) 4 56 fohe witaT dek aftha
JffieT T 8. a8 +ff ue: BBC &1 98T Gl ¥Rd | S<di 9§ g ATUISIeh [A7Td=1 hl SgTaT & 8T AT S, Al A &f 9%Ts

T ek had '3f8q gexdifsa’)’ §2 NHRC ol 98T 9aTel
ST 7 fEfSred wiew T et gaqT Wenfirehr srfafaas (IT Act) &t &RT 79 & dad fAe- aret 9% g’ (Safe Harbour) At @t
REM g IR 3 FaTd @3 Y §:

Gfeha YfHeh TR HAM: SN 7 ehgl fob STa1 Tl wiewid a1 srot wenfard e amt &t sRe, AifSwrE, e, Hie 3R Aeres
AT §, af I had Yo 'FAfsha Hea' (Passive Intermediary) & HHT ST b 8.

GfsciaR T Goll: STRINT = AT Gd UHRUT HATAd § URIETUT et hl ahgl & fob T 3mmgct (aH, 2021 (IT Rules, 2021) & dgd Hel &t
Teh 'SHTcATE TRIXCE dhee UfeaieR’ o IR § AT ST A1 3R ITh SR SaTede! adf dhl STt a1iey.

Us fa=IToHi & SR Srdel Aeadh deh Ugd el Geard

I8 & =a1Res ufehan el g afda & ves @St Ruld & a1e = g2 ot

Td e 3R fasirae: RUid & SmRiu ervmman mam o o Sty wR "Ru fifsat oik "arges difat" SO ddeafier ok ufadfaa adf ef wr
Us Usd (Paid Ads) usffd gt %@ 2.

ot foiep: 5 fasiTa IR forcieh ohvt TR SUANThATST ah! aTgel SetiuT I-Tetl UR SISTaRae fohall SITdT o, STei hidd dik UR &7 I
9nwoT & geifdra arder gl S o1 @) o).

faeen &t @t Rulé & R, 3 fasimu= Aer &t sriafkes ater wormedt @ oA & a1g Hft o1sa 38 3R SudiTehaler gr1 Ruid fag
ST & STASIG T8l gerg T,
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SITANT & THe U8 Bhimeiied +ff W1ed & IR W uvgd fohg 71Q €, St qerfa & o Aer & s gow dhee amsfean, siffsde ieme ok
TRl & GTTd od .

Ulerdt Tare o dgd Raifé ik & gt 7 A Raté

STRINT 7 Sl o TRETUT § S8 B! o ST UR faghy iR faar &:

POCSO Act 2012 &1 UTel=: MeitY ¥ g TE & i gl T ¢ foh a1 3 dfqre Arel bl STHepRT S & gaR e 0 &
@ gfers a1 fashy fassik gfers garea (Special Juvenile Police Units) @t &t 8 o,

UfehaTd geb WR STareqa!: afe Raifd & &g fatherdr a1 o g8 8, at 38 faiy forieR sfder ok Heifdd wewiH & &
HeH 3T T &,

faeeht gfor ot oft fAder: Jemd 2026 & S gd Fifew & v A Reett gfo ot +ff g9 fRifdde ofik faxfia d9-a7 &t sig i sruges
R 37 o1 FAder R mar &,

STRINT 7 G HaTeral ot fAder faa & o6 3 warg & iR deareten ofk aHahIel Reptd wr snemRa fawga gaem e Rt (ATR)
IR Y SY, 1 st 6t GRer ok et wewh=t H HrE Saiat o gffead fawar s adk.
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S R <l § SJa! 3feafiel 9t & A7Ta= &1 ik A, Meta, MeitY, [&B #3Ter 3R el gferd @t st Aifed
Reported by: Aifgd siH

Edited by: fAfam srier

Updated Sep 3, 2026, 11:05 AM IST

NHRC MeitY Notice Instagram Ads: &I W s=di 9 gt I 0T IRl (CSAM) & AT oht ole I AT e
3T (NHRC) A ST @ 31T 81

NHRC Notice Meta Instagram CSAM: ™ W I<di § gt A 2iwor arett arift (CSAM/CSEAM) & wfaa fazima=t &t aae
IR AET SR ST (NHRC) A 1R 3@ 3rq+mam 81 BBC World Service &t RUIE & SMTUR WX ST A ATHel &l A oid §U
Meta, Seiagi e Td GamT fetfiieh #armerd (MeitY), T Ud TEROT Halerd 3R et gferd & shrars & Raté aid 81

ST & Hdfereh, BBC <t ROl & STRIT o 7T o1 foh $eerm R UE fammoe & sy 9 difeat ofk arses difear Siet sl @t
SEIHATE TR ST bl SelUTH o ATell dich gl ST 3@ T, STgt hidd dR R a<al § ol 19 Nwor drift sram &t Gereher &t S gt ot
Rl 7 ag +ff gran fhar man ok @ fAmTo Meta i avitern sgawn 9 oA & STas|g WehiH W Uy Gl

POCSO & dgd Rulfén oz off garer

NHRC = &gl ¢ foh 3R foreft o=t & T4 <nwor a1 389 st arill & aR # SRt fAedt g af POCSO Tae &l &RT 19 & dgd $9eh!
SFeRRT gfeld AT Special Juvenile Police Unit (SJPU) @t G STt &1 STRINT = I8 it e fovar o haet foredt dhueit <t sriafka
fRYehraa e a1 TR} fAUrT @ UAmaR 9 Sl ReRt &t sirg A8l o dharl

ST A Gt &I & Just Rights for Children Alliance sA1 S. Harish AT & thdel &1 i Ieeia fohar 81 38 saiagi™es ded
TRfea vEm, g W Ruifén, Siia # 9wy R aeal 6l Uga™ o 3¢ aa i SRexd IR SR f3ar mam &

Meta & Al g7 IR+ 3& waret

AHe & fasmuET aes Hiffd 78 g1 NHRC & |+ 3@ 15 sifaRad fieerra § Meta & Al SimemiRd ged ot de +ff daTe 3314 719
&1 ferepraa # qrar fokar T foh Meta & e dhee & STsfedT, UIRE &l thiFe, WSS chl a1, hWH, URE - I IHd, Hifedd dem
<t orifa 3fR agt deh foh TS I monetisation & a3ich i1 Hehd 81

T UEA T I HATS e A Aichy ffeh AT 8, dt & 3geh! gt fSsiart t srert avieh @ o g+t =nfaul

el <hY YR hl Fad HUR 7@ h I1d

NHRC 3 1% et foh ag amer [t siufisie siieis chee &l Tl &1 9 Uie fohd) s=a & I anwur, Igeht Repifd, 3@
TS et 3R ITY HHTS et o1 TR TRIT § 1 ST 3 gl foh U Aenl & a=a i ugaH, I8 ST, GRE a1 3R geaig
TaY 3G BT 1Y

MeitY & gaT- POCSO & dgd Ruld =i 7gi?

NHRC 3 MeitY & tige argst Ralc At g1 #3Tera & g@1 T ¢ foh 5a 39 39 A 6l SR fHie df e’m 38+ POCSO &l &mRT 19
& dgd AT Special Juvenile Police Unit ar @it gferd o6t Rald famar e er Rl a8t 6 1 at 3aas fog omier sifdert ar
UTfAIehR0T I AT 3R T ShieaTs cht T8, STech! STehr) off afft 1€ 21
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a1 gt MeitY & ag it g1 11 ¢ foh Meta @ Al 3R UetiRen anymRd f8%eH ol 3@d gu &1 39 3iieiig ehed eRJLer a1 UfeleR &
IR R G Ud URT ST & A g & 3@ S anfgud

a1 Td R0 HATerd € ot S1a19 deie

NHRC A g1 Td JHRU1 #3Terd & +ft g1 & foh 3R Meta & Al a1 TeniRad f%eH g &de 991d, 98eTd, R hed, JATd, Teh1iAd
1 98 TR R UgHTd &, al R ¢l R & Meta @i IT Rules, 2021 & dgd UfecieR AT Si-ells @RIRes ehec o UfsdieR & dik TR a&r
ST Hehall B

faeeht gfora ot oft 2 gt o1 T
fawett gferd &t ok & uget 4 78 RUld &t NHRC = Repfs R foran 81 o faeett gfore srffisr &t &t gort ot sifafRert w3 foam mam &
TS AT # Fi 71E HRATS 3R Telegram T ATl 7 AT et IR, TT &) 39D MR WR I TS T hY HRATS P &RT 37 Bt

gl TAT B

NHRC & MeitY, a1 gd UGRUT #1137 et gior ofier gia dafda sifdeial @ g gud & ftar sremT-orerT ofk uige argst
Ruid 7ift 21 oM 3 a1 foha & o At am= R W 'geaiifead) Radt &1 uTe T @it Y 91d Shgens STaTd A1g] e ST Tehd, afcs
Hefeid Terel o1 STare Repls & STTER R 47 g |
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authorities-identify-and-prevent-bonded-labour/1023412/

QIUTSIRE UM h ST ASiar! I UgdaT Qd JAhdTH | AGG & ol gasidt a9
AT 3 September, 2026

TR, i RdeR () T AR ST (TTugsiRed!) 3 Jeeufdar &l gl fh 98 TeRid # ULITE ol SEaT AsTgy! i
JEd oA 3R 38 Aeht # GG Y o [lQ Gop ATk FaTer UichaT (TS 3R |

SRANT & Seaer RS Y. IAYGSHUE = gl fh Tor1d # TuasRe! &6 &Y i3 & Gars & TR SYsi Avigl & 27 Al R
fram forar mam

351 gl [k SrfdemiRal ol T3 AN & ¢ P! STTHM & TR H SR {hdT TIT—WTHR 39 A | STg1 HoIgy] ahl STH
09 SR T TR I@T ST 2

TAGFSRET 7 g1 3R i fader ot wieftar & i srorrer fagm fAeafdenera & sroeh ‘quf st fAfR doah o Geft gars’
ST i

3rezer 3 ohgl foh SYST HoIgK! bl JeT Se-Hel oid HIFH el # W dR UR 378H 8, ifch 340 3 dR IR YaTHl AvIgR hH &id &
3R SRR AR & Ateror & 99y 3 ggi § I« 91d 21

37eAET = gl foh DI o dgd, 3R STTUH YITdT & A1 I8 T e 81 foh SITH Pl Toh a7 THI Ak A AT g AT 7 JHT
TG ST BRI, At 5 Y3 AT AT ST ThT 8, WA 81 I 3@ & 391 7 |

3G T, “gH 319 ‘AYSHT ASIG UUTTeT (Se) SHfAfATH’ et Steh & o] e & [T Tep AT-Ieh HelTer=T Ufehar ST eh ehifR1er o 3
&l

YT

ASTHAR o1
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